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MINUTES OF MEETING No.18/18 0F NORNIS COMヽ 41TTEE―I(DES-1

SECTION)DATED 02.1.2018 HELD ON 07.2.2018.

ln certain cases the decision of the Norms Commlttee refers to the Recommendations/

Observations/Denciencies received from the concerned Technical AuthOrity.Wherever

applicable′ a scanned copy of such document has been placed at the end ofthe Minutes′
in

running serial orders.The scanned copy uploaded is to be accepted.The U.O No./0.M.No

ofthe scanned copv is reflected in the rninutes.

(i)   It iS also informed that all applications/rcprescntations/rcply to thc Deicicncy

lcttcrs ctc.may bc scntto Shri S.K.Samal,Additional DGF´ 1｀ and Chairnlan,NC-1.

Thc email address is:skosamalの c.in・ All illlls are also requcsted to mai1/scnd

their present valid email addrcsscs so that corrcspondcnccs can be made through

email only.

The meeting No.18/18 ofthc Norms Committec(NC― I)fOr the licensing year 2017-

2018 dated 31.1.2018 was held on 07.2.2018 under the Chaillllanship of Sh.Shri S.K.Samal,

Additional E)irector Gcneral of Foreign Trade to conSider the applications undcr Duty

Exemption / Remission Schemes(Chapter_4)of Foreign Tradc Policy 2015-2020 /

Handbook of Procedure Volume. The fo1lowing Mcmbers ofthC Comrllittee、
verc prescnt in

thc rneeting:¨

Telephone No.Name of the rePresentatives

& their Designation

DHI. udyog Bhawan23062622Sh.K.K.Tiwari,IA

23061562

Extn.146
Sh S.BoChouhan,D.0

DGFT, UdYog

Bhawan
23061562

Extn.146
Sh K.P.Singh,Dy.DGFT

DGFT,    UdyOg
Bhawan

23061562

Extn.265
Sh.S.K.Panigrahi,E.O

| むas`    N6.:50/23/80■ Party  Narnc:BHARATl .ALC2/2016         ‐HEAVY EIンECTRICAIンS
LIMITED

・ 器8905υ 0055ン
AM3ド聯ち″0490008″ AMlド

Mcct No/Datc:18/80-Deferred
ALC2/2017
02.01.2018

Lic.No/Datc: Defer Date
9.5.2018

by the firrTl vide

cornrTlents  lt iS
Decision:The Cornrnittee noted that the inforrnation furnished

DIPP,Udyog Bhawan



noted that most of the import items are applied on net to net basis
or set ) except items at sl . no 16,19,26,29,32,35,55 and 64. lt is
,remind MEIT in this matter to expedite their comments. Case is
,9.5.2018.

( in number
decided to
deferred to

Case    No.:56/2/80■Party Name:VEE KAYヽ 4cet  No/Date:18/80-Deferred
ALC2/2016        VIKRANI&CO LLP  ALC2/2017

102.01.2018

File RLA File Lic.No/Datc:0810134835 Dcた r DateHQ
12101ノ:01/80/050/00059/Aヽ 417/108/24/040/00465/AM15/17.03.2015 9.5.2018

Decision:The Cornrnittee noted that the firm's application has been sentto MSME

on 26.04.2016 and their cornrnents awaited lt is decided to send D O letter to

‐MSME  ln response to their O.M No.23/9/2015-Chem dated 02 5 2017 Case
lDeferred to 9.5.2018.

ICase     No.:78/6/83-Party  Namc:ECOCAT Ⅳlcet  No/Datc:18/80-Deferred
.ALC1/2015        1NDIA PVToLTD.    ALC2/2017

02.01.2018

File

:01/83/050/00408/AⅣ l16/

Decision : The Committee noted that the firm's application has been sent to MSME

on 26.04.2016 and their comments awaited. lt is decided to send D.O letter to
MSME in response to their O.M No.23l9/201S-Chem dated 02.5.2017 Case

Deferred to 9.5.2018.

Mcct   No/Date:18/80-Deferred

HQ RLA           Filc lLic.No/Datc:0510394421 Defcr
:05/23/040/00078/AⅣ l16/ 03.06.2015            'Date
l                     l                     19.5.20183

Case
ALC2/2015

No.:3/10/80-Party
Namc:DYNAMATIC   IALC2/2017
TECHNOLOGIES     02.01.2018
LIⅣIITED,

RLA          File:Lic.No/Dtte:0710108470 1Defer
:07/24/040/00119/A市 116/ 106.07.2015            1Date
i                     l                     ,9.5.2018

Decision : The Committee noted that import and export items in this case relate to

aircraft . Hence, the case falls in the domain of Ministry of Civil Avaiation / DGCA

. Accordingly it is decided to fonruard the application to them for their examination

and comments. Case Deferred to 9.5.2018.

HQ          File
‐4101/80/050/00200/ANI11 6/

井

鰺



Meet   No/Datc:18/80-Deferred
Namc:INJECTOPLAST ALC2/2017
PVT.LTD          02.01.2018

HQ File RLA File Lic.No/Date:0610038194 Del'er

:01/80/050/00281/AMl6/ :061241040/00016/AM16/ t7.07.2015 I)ate
9.5.201 8

Decision : The Committee noted that deficiency letter sent to the firm vide e mail on
18.10.2017 and information not received so far. lt is decided to send reminder to
the firm to furnish information within 15 days from the issue of the letter failing
which case will be rejected. Case is deferred to 9.5.2018.

No.:83/2/80-IParty Meet   No/Date:18/80-Deferred

Name:DYNAMATIC   IALC2/2017
TECHNOLOGIES     02.01.2018
LIMITED,

HQ           File RLA          File Lic.No/Date:0710108626 Deた r
.61:01/80/050/00086/AM17/ :07/24/040/00168/AM16/ 19.08.2015            Date

9.5.2018

Decision:The CornrYlittee noted that import and exportltems in this case relate to

aircraft.Hence,the case falls in the domain of A/1inistry of Civll Avalation/DGCA

Accordingly it is decided to fon″ ard the application to therTn for their exarTlination

and cornrnents.Case Deferred to 9.5.2018

‐
Case     No.:1/16/80‐ Party Namc:GARDNER Mect  No/Datc:18/80-Deferred
ALC2/2015         AEROSPACE PRANITA ALC2/2017

PRIVATE LIMITED,   02.01.2018

1HQ          File RLA         File Lic.No/Date:0710108718 Deた r

7 :01/80/050/00286/AM16/ :07/24/040/00176/AM16/ 11.09.2015            
‐Date

1                      9.5.2018

Decision:The Conlmittee noted that import and exportitems in this case relate to

laircraft parts.Hence, the case fa‖ s in the domain of Arlinistry of(〕 iv‖ Avalation/

DG()A . Accordingly it is decided  to fOrvvard the application to thern for their
.exarnination and cornrnents Case Deferred to 9 5 2018

Ⅳlect  No/Datc:18/80-Deferrcd

Case
ALC2/2015

No.:31/13/80-Party

Case
ALC2/2016

Case

.ALC2/2016
No.:79/2/80-Party

Name:DYNAMATIC   ALC2/2017
TECHNOLOGIES     02.01.2018
LIⅣIITED,

RLA         Filc Lic.No/Datc:0710108868 Defcr
‐:07/24/040/00197/AM16/12.10.2015      Date

9.5.2018

81111)80/050/00082/Aヽ
4:]「

rDecision: The Committee noted that import and export items in this case relate to

aircraft.Hence,the case falls in the domain of Nttnistry of Civil Avalation/DGCA



and comments. Case Deferred to 9.5.2018.

No.:80/2/80-Party Mect   No/Date:18/80-Deferred

Name:DYNAMATIC   ‐ALC2/2017
TECHNOLOGIES     02.01.2018
LIMITED,

‐ IHQ           File ttLA          File Lic.No/Datc:0710108867 Detr

19:01/80/050/00083/AM17/ :07/24/040/00199/AM16/ 12.10.2015       Datc
9.5.2018

1 bιおヽlbi t千おしё6高品itteさ A616a lhat iム |。n and expon kems lnthも Case rdate to

aircraft.Hence,the case falls in the domain of Ministry of Civ‖ Avaiationノ
DGCA

Accordingly it is decided to fon″ ard the application to thern for their exarYlination

and cornrTnents.Case Deferred to 9 5.2018

1 ‐case   責ふ。:25/2/80… Party Name:ALSTOM MCet  No/Datc:18/80-Approvcd
lALC2/2016        TRANSPORT  INDIA ALC2/2017

LIMITED          02.01.2018

File Lic.No/Date:3210077724
‐ ‐HQ          File RLAl  l:01/80/050/00028/AⅣ

l17/‐ :32/21/040/00079/ANI11 6/ 19.10.2015

10うここs品 :Tie coi轟he6 Ъtthed■c詰
.ぉぼ:器 h評FT鴬:T,Iγ ttll:‐ ln0111ls based on thc rccommcndation of I

‐
  1156 ofthc application arc anoWCd as applied by taking cue frorn Misc.items SION at
lC-1647.Other items are a1lowCd net to nct basis under GN4 with accountability clausc.

‐RA concerned may take further necessary action accordingly

case    No.:33/3/80-Party Name:S AND 
「ヽMeet  No/Date:18/80-Deferred

.ALC2/2017        JEWELLERY PRIVATE ALC2/2017
LIMITED          02.01.2018

‐責0          1ilさ 良LA         Filc Lic.No/Date:0710108943 Detr

ll :01/80/050/00033/AM18/ :07/24/040/00227/AⅣ
l16/ 26.10.2015            Date

9.5.2018

1臆品讐LI菅£明響::∫脚鵠‖ゴ臨刹FTT織締LS::IP出
| lletterto MSME frorn DGFT in response to their O.M No.23ノ 9/2015-Chem dated

02.5.2017.Case Deferred t0 9.5.2018..

Case
ALC2/2016

Party

Namc:DYNAMATIC
TECHNOLOGIES
LIMITED,

l1,, He File RLA File Lic.No/Date:0710109012 Del-er

:01/80/050/00084/AM 17l :011241040100252/AMl6/ 05.11.2015 Date
9.5.2018

case    No.:81/2/80-
ALC2/2016

Mcet   No/Date:18/80-Deferred
ALC2/2017
02.01.2018

-Tlre.-.C-ommittee noted that import and export items in this case relate

^

/



to aircraft.Hence, the case fa‖ s in the domain of Ministry of Civil Avalation/

[)G(〕 A .Accordingly it is decided to fon″ ard the application to thern for their

exarnination and cornrnents.Case Deferred to 9.52018.

Case      No.:2/2/80‐ Party   Name:OPTIMA Meet   No/Date:18/80-Deferred
ALC2/2016         WIRES PVT LTD     ALC2/2017

02.01.2018

‐HQ          Filc‐ RLA         Filc Lic.No/Datc:3410041684 Dctr
:01/80/050/00005/AⅣ l17/ 1:34/24/040/00208/AM16/ 19.11.2015            Date'                                           9.5.2018

Decision:丁 he Cornrnittee noted that the firm's application has been sent to the
lMSME on29.8.201 6 and their cornrrlents awaited.ltis decided to send D.0 1etter

to MSME from DGFT in response to their O.M No.23/9ノ 2015-Chem dated
.025.2017.Case Deferred to 9.5.2018.

iCase   No.:14/25/80… Party Namc:LARSEN&Mcet  No/Date:18/80-Approved
ALC2/2015        TOUBRO LIMITED   ALC2/2017

02.01.2018

1HQ          Filc RLA         Filc Lic.No/Datc:0310800343
1:01/80/050/00454/AM16/103/95/040/00567/ANl16/20.ll.2015

Decision:The committce considcrcd thc case as pcr agenda and decided to ratitt the
lnOrFnS baSed on thc recommendation of E)HI letter no TSWB 3/49/2017datcd 09.1.2018

(COpy attached atthe cnd of minute)aS undcr:―

l i・  The importitcm at sl.No l,is a1lowed l.10 kg/kg contcnt in cxport product.

| 五. The impOrtitcm at sl.No2.is a1lowed l.05 kg/kg content in export product.
lii.    The import itcnl at sl.No3.is a1lowed l.02 kg/kg contcnt in export product。

iv.    The ilnport item at sl.No4&5a1lowed net to net with accountability clause.

v.   Thc importitcm at sl.No6,7&8a1lowcd as pcr Misc.SION C-1647.

RA concerned may take further necessary action accordingly

No.:82/2/80-Party Mcct   No/Datci1 8/80-Deferred

Name:DYNAMATIC   ALC2/2017
TECHNOLOGIES    02.01.2018
LIMITED,          ‐

He File RLA File Lic.No/Date:0710109198 Defbr

15 :01/80/050/00085/AM17l :O7l24lO40l00325lAMl6l 23.12.2015 Date
9.5.2018

Decision : The Committee noted that import and export items in this case relate

to aircraft Hence, the case falls in the domain of Ministry of Civil Aviation /
DGCA . Accordingly it is decided to fonruard the application to them for their

., .- i?x.?.Tilalion 
and comments . Case Deferred to 9.5.2018.

,:

Dlroa'
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ALC2/2016
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ICase    No.:32/3/80… Party  Namc:REFORM Mcct  No/Datc:18/80-Deferred
ALC2/2017        .TOOLS PVT.LTD.,   ALC2/2017
.                                           02.01.2018

1HQ          File,RLA         File LicoNo/Datc:0210206416 1Defer

16:01/80/050/00032/AM18/:02/24/040/00176/AM16/05.01.2016       Datc9.5.2018

‐Decision:The CorTlrnittee noted that the firm's application has been sent to the

MSME on 03 5.2017 and their corrlrrnents awaited.ltis decided to send D O letter

to MSME from DGFT in response to their O M No 23/9/2015-Chem dated
02.52017.Case Deferred to 9.5.2018.

Case    No.:72/2/80‐ Party Name:NIKHTISH Meet  No/Date:18/80-Deferred
ALC2/2016 ENTERPRISES

.HQ          File‐ RLA         File Lic.No/Date:3110065873 Detr

17:01/80/050/00075/AM17/:31/83/040/00144/AM16/15.01.2016       Date9.5.2018

Decision:The Corrlrnittee noted that the firm's application has been sent to the

‐MSME on 26.4.2016 and their cornrnents awaited.lt is decided to send D.○

‐letterto MSME from DGFT ln response to their O.M No.23ノ 9ノ2015-Chem dated

i02.5.2017.Case Deferred to 9.5.2018.

ICase    No.:23/14/80-Party Name:VEE KAY Meet  No/Datci1 8/80-Dcft・ rrcd

ALC2/2016 VIKRAM&CO LLP   ALC2/2017
02.01.2018

HQ File RLA Filc Lic.No/Date:0810137120 Dctr

18101/80/050/00373/AM17/:08/24/040/00340/AM16/03.02.2016
Date

9.5.2018

Decision:The CorTlrrlittee noted that the firm's application has been sent to the

MSME on 04.10.2016 and their conlrnents awaited.lt is decided to send D.○
letterto MSME frorn DGFT in response to their O.M No.23/9ノ 2015¨ Chem dated

02.5.2017.Case Deferred to 9.5.2018.

ALC2/2017
02.01.2018

No.:68/2/80‐ Party   Namc:MINDA Mect  No/Date:18/80-Deferred
SILCA ENGINEERINGIALC2/2017
PRIVATE LIMITED   02.01.2018

Filc RLA File Lic.No/Datci0510397530 1)eibr

Case

ALC2/2016

HQ

191:01/80/050/00071/AM17/ :05/24/040/00541/AM16/ 08.02.2016
I)ate

9.5.2018

Decision : The Committee noted that the firm's application has been sent to the

MSME on 26.4.2016 and their comments awaited. lt is decided to send D.O

letter to MSME from DGFT in response to their O.M No.231912015-Chem dated
:  02.5.2017 Case Deferred to 9.52018

鯵
‐   ζ
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iCase     No.:67/2/80-Party  NameiECOCAT Meet  No/Datc:18/80-Defcrrcd
ALC2/2016         1NDIA PVToLTD.    ALC2/2017

02.01.2018

1HQ          Filc RLA         File Lic.No/Datc:0510397548 Dcfcr

201:01/80/050/00070/AM17/:05/23/040/00472/AM16/09.02.2016       Date9.5.2018

‐Decision:The Conlrnittee noted that the firm's application has been sent to the

'MSME on 26.4.2016 and their cornrnents awaited.lt is decided to send D.○
letterto MSME from DGFT in response to their O M No.23/9/2015-Chem dated
02.5.2017.Case Deferred to 9.5.2018.

No.:9/5/80-Party Name:MACO Meet  No/Datel1 8/80-Deferred
CORPORATION    (ALC2/2017
1NDIA)PVT.LTD.,    02.01.2018

HQ          File RLA         File Lic.No/Date10210206522 Dcた r

211:01/80/050/00158/AM17/ :02/24/040/00201/AM16/ 03.03.2016             Datc9.5.2018

‐Decision:The Cornrnittee noted that the firm's app‖ cation has been sent tO the

l  lMSME on 26.4.2016 and their comments awaited.lt is decided to send D.○
‐  letterto MSME from DGFT in response to their O.M No.23/9/2015-Chem dated
l  .02.5.2017.Case Deferred to 9.5.2018.

| モ基こ ~~~ヽふ:ibjた″患61'嘉1,  N五五も:UNIRAYIMeet  No/Date:18/80-Deferred
l :ALC2/2016        MEDICAL LLP      ‐ALC2/2017

102.01.2018

‐ ‐責Q          rilc‐良LA         File Lic.No/Date:0310803138 Defcr

22 :01/80/050/00091/AM17/ :03/95/040/00950/AM16/ 08.03.2016             1)atc9.52018

‐Decision:The Cornrnittee noted that the firm's application has been sent to the

lMSME on 21.2.2017 and their corYnrrlents awaned.lt iS decided to send D.○
1  letterto MSME frorn DGFT in response to their O.M No23ノ 9/2015-Chem dated
l  102.52017.Case Deferred to 9.5.2018

1case    No.:35/3/80‐ Party Name:S AND W Mect  No/Dtte:18/80-Deferrcd

i lALC2ノ2017        1JEWELLERY PRIVATE ALC2/2017
1 l            LIMITED       02.01.2018
1 1責O          FllelRLA         File LicoNo/Date:0710109515 Defer

23101/80/050/00035/AM18/:07/24/040/00404/AM16/11.03.2016       Date9.5.2018

1  lDおよtion i tth6 ё61lrnitte`ハ otさathatihefirm,s:1:::11lξ
:::i暦 1:S::I:°古18‐  |ヽЛSME on 03.5.2017 and their com

‐ |lettertO MSME from DGFT in response to their O.M No23/9/2015-Chem dated
.  102.5.2017.Case Deferred t0 9.52018

鳳 二議■ 7
ud霊男Д配亀謀 詐乱 1日

Case

ALC2/2016



Case No.:96/2/80- Party Name:DILIGENT Meet No/Date:18/80- Deferred
ALC2/2016 SCM    SOLUTIONS ALC2/2017

PRIVATE LIⅣIITED   02.01.2018

HQ          File RLA          File Lic.No/Date:0910063497 Dcた r

:01/80/050/00099/AM17/ :09/24/040/00749/AM16/ 05.04.2016             Datc
9.5201824

‐Decision:The Cornrnittee noted that the firm's application has been sent to the
,MSME on 24.8.2016 and reply furnished by the firrn sentto MSME on 27.12017

and their comments awatted.lt is decided to send D.○ letterto MSME from
DGFT in response to their O.M No.23/9/2015-Chem dated 02.5 2017 Case
Deferred to 9.5.2018.

Case No.:4/6/80- Pa(y R4eet    No/Date:18/80- Deferred

IALC2/2016 Nalne:ANGIPLAST   ALC2/2017
PRIVATE LIMITED   02.01.2018

‐HQ          Filc RLA         Filc Lic.No/Date:0810137765 Deた
r

25.:01/80/050/00163/AM17/ :08/24/040/00031/AⅣ
l17/ 26.04.2016             Datc

9.5.2018

Decision:The Cornrnittee noted that the firm's application has been sent to the

MSME on 13.6.2016 and their comments awaned.lt is decided to send D O
letterto MSME from DGFtt in response to their O.M No23/9/2015-Chem dated
02.5.2017.Case Deferred to 9 5.2018.

‐ ICase   No.:42/11/80-Party Namc:FREEDOM Mcct  No/Date:18/80-Deferred
OPTHALMIC PRIVATE ALC2/2017

26:01/80/050/00315/AM17/ :04/24/040/00020/AM17/ 129.04.2016
Date

9.5.2018

Decision : The Committee noted that the firm's application has been sent to the
rMSME (chemical )on 03.10.2016 and their comments awaited. lt is decided to

send D.O letterto MSME from DGFT in response to their O.M No.23l9/2015-

Chem dated 02.5.2017. Case Deferred to 9.5.2018.

Case No.:43/11/80- Party Name:TERUMO Meet No/Date:18/80- Deferred

ALC2/2016 PENPOL   PRIVATE ALC2/2017

ALC2/2016

HQ

HQ

LIMITED,

File RLA

LIMITED

FilelRLA

02.01.2018

Filc Lic.No/Datc:0410161852 Dcfer

02.01.2018

File lLic.No/Date:5310018816 Defer

127:01/80/050/00316/AM17/:53/24/040/00001/AM17/03.05.2016 Datc

9.5.2018

‐
Decision : The Cornrnittee noted that the firm's application has been sent tO

IMSME(ChemiCal)On 27 09 2016 for examinauon and comments CaSe is
‐deferred to 9.5.2018

^
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Case No.:1/11/80- Party Name:NETAFIM Meet No/Date:18/80- Deferred
IRRIGATION  INDIA ALC2/2017ALC2/2016

.HQ

Case
ALC2/2016

PVT.LTD.

Filc RLA

'02.01.2018

Filc Lic.No/Date:3410042229 Defer

Ｏ
Ｏ
つ
乙

:01/80/050/00274/AM17/ :34/24/040/00206/AM16/ 01.06.2016
9.s.2018

Decision : The Committee noted that the firm's application has been sent to the

MSME (chemical )on 16.9.2016 and their comments awaited lt is decided to

send D.O letterto MSME from DGFT in response to their O M No.23l9/2015-

Chem dated 02.5.2017. Case Deferred 9.5.2018.

Cu.. No.:l/8/80- Party Name:DOOWON Meet No/Date:18/80- Deferred

ALC2/2016 AUTOⅣ10TIVE ALC2/2017

r I SYSTEMS INDIA 02.01.2018

PRIVATE LIMITED

,o HQ File RLA File rlic.No/Date:0410162024 Defer
lv 

:0v}Ot05oto0253tuMt7l ,:041241040/00044/AMl7l '08.06.2016 Date
9.5.2018

,Decision : The committee noted that information furnished b the firm sent to DHI on

, :12.6.2017 for their comments. It is decided to remind DHI to expedite their comments'

:Case Deferred to 9.5.2018.

3011380/050/00279/AMl:「

No.:6ノ 11/80‐ Party  Name:TERUMO Meet   No/Date:18/80-Deferred
PENPOL   PRIVATE ALC2/2017
LIMITED 02.01.2018

RLA          Filc Lic.No/Date:5310019065 Defer
:53/24/040/00008/AⅣ l17/ 27.06.2016            Date

‐9.5.2018

I ,n"cision fn" 
"o-mittee 

noted that comments awaited from MSME ' Case Deferred to

9.5.2018.

icur* No.:tlltU80- Party Name:L & T- Meet No/Date:18/80- Rejected

. :!tLC2l20l6 MHPS TURBINE ALC2l20l7
i i cENERAToRS 02'01'2018

PRIVATE LIMITED

",HQFileRLAFileLic.No/Date:0310805910rI 
'oigolo 

5otoo2l7IAMIT I :031951040100207IAMIT I 04.07 .2016

i io."i.ion :The committee noted that time sought on two occasions by the firm for

,f"*i.t i"g their reply already expired . It is decided to reject the case. as no response is

, ,received from the firm.
.:.,o1 -,;.Re .on...ned may take further necessary action in the matter accordingly'

⌒

Date



Case No.:38/11/80- Party Mcet   No/Date:18/80-Dcferred

ALC2/2016 Name:ANGIPLAST   ALC2/2017
PRIVATE LIMITED   02.01.2018

HQ Filc RLA File Lic.No/Datc:0810138263 Deた r

32:01/80/050/00311/AM17/:08/24/040/00114/AM17/11.07.2016       Date
9.5.2018

.Decision:The Conlrnittee noted that the firm's appllcation has been sent to the

MSME (chemiCal)On29.8.2016.and their comments awaited.lt is decided to
send D.0 1etterto MSME frorn DGFT in response to their O.M No.23/9/2015-
IChenl dated 02.5.2017.Case Deferred to 9.5.2018.

| ‐Case    No.:34/3/80‐ Party NamciS AND W Mcet  No/Date:18/80-Deferred

1 4LC22017    1焉 RY PⅢVATE‐
け r獄 了

HQ          File RLA         File Lic.No/Datc:0710H0101 Dcた r

33:01/80/050/00034/AM18/:07/24/040/00132/AM17/15.07.2016       Date95.2018

1  
‐
Decision:丁 he Cornrnittee noted that the firm's application has been sent to the

l lMSME on03.5.2017 and thel「 comments awaked ltis decided to send D O

I llettertO MSME from DGFT in response to thelr O.M No.23ノ
9ノ2015-Chem dated

102.5.2017.Case Deferred to 9.5.2018.

ICase    No.:31ん /80■ Party Name:THE ANUP Ⅳleet  No/Date:18/80-Deferred

lALC2/2017        ENGINEERING     ALC2/2017
1                ‐LIMITED          02.01.2018

Filc Lic.No/Date:0810138347 DctrHQ           File‐ RLA
101/80/050/00031/AⅣl18/ 1:08/24/040/00139/AM17/ 21.07.2016            Datc

9.5.201834

Decision : The Committee noted that. DIPP has raised deficiency vide UO
‐
No.12ノ 67ノ2017¨TSWノ53 dated 12.9 2017 1etter sent to the firm vide e mall on
118.102017.it is decided to send rerTlinder tb the firm to furnish inforrYlation within

15 days frorn the issue of letter falling which the case vvill be releCted case

lDeferred to 9.5.2018

.Case    No.:41/11/80-Party   Nanle:PARITA Mcet  No/Datci1 8/80-Deferred

.ALC2/2016         STEEL PRODUCTS   ALC2/2017
.02.01.2018

Filc Lic.No/Date:5210041970 DetrlHQ          Filc RLA
351:01/80/050/00314/AM17/ :52/24/040/00028/AM17/ 25.07.2016            Date

9.5.2018

1  lDecision:丁 he Cornrnittee noted that the firm's application has been sent to the
‐
MEITYll.9 2017 and their comments awaned ltis decided to send D O letterto

lMEITY to expedke their comments Case Deferred to 9 5 2018

|つ
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Case No.:52l23l80- Party Name:PYRO Meet No/Date:18/80- Approved

:ALC2/2016        1ELECTRIC         IALC2/2017
1NSTRUⅣlENTS GOA 02.01.2018
PVT.LTD

iHQ          FilelRLA         Filc.Lic.No/Datc:1710006423
.:01/80/050/00555/AM17/:17/24/040/00078/AM17/29.07.2016

Decision:It is decidcd to ratitt the nOrms as undcr based on the recommcndation of
lDIPP furnished vide their O.M No.7/392/17/TSWdated06.2.2018・

(i) Length of each export item (i.e. from S. No' 1 to 32) may be suffixed in its

description.
(ii) Import items from Sl. No. 1 to 4, 7 , 13 to 36 may be allowed on net to net

basis with accountability clause. However, weight of import items at Sl.

No. 35 and 36 may also me sPecified.

(iii) Quantity of import item at sl. No. 5,6,8,9,L0,11 may be allowed as

1.088 Kgs./Kg content in export items after taking 50o/o recovery from

machinin scrap as
Sl. No of Import Item otv A1lowed〔 Kgs.〕

5 2066.06

6 915.07

8 872.73

9 37802

10 41663
1063.90

(iv) Quantity of import item at SI. No' tZ may be allowed

taking 5070 recoverY from scrap.

RA concerned may take further necessary action accordingly

as 32 meters after

Ｆ

Ｉ
ALC2/2016 LABS ALC2/2017

02.01.2018

HQ File RLA File Lic.No/Date:0310807003 Defer

,^- :01)80/050/00369/AM17/ :03l94lO40loo315lAMlzl 10.08.2016 Date
3 t 9.5.101 8

I Decision : The Committee noted that the firm's application has been sent to the

MSME on 04.10.2016 and their comments awaited. lt is decided to send D.O

. letter to MSME from DGFT in response to their O.M No.2319120'15-Chem dated

02.5.2017. Case Deferred to 9.5.2018.

Case No.:20/23l80- Party Name:AZAD Meet No/Date:18/80- Deferred
. ALC2I2OI6 ENGINEERING ALC2ITOI7

PRIVATE LINIITED   02.01.2018102.0

38
,こ Ⅲo HQ Filc RLA File Lic.No/Date:0910064139 Dctr

/AM17/ 1:09/24/040/0( )297/AM17/114.09.2016 Date

9.5.2018

|

Name:EURO



Decision : The Committee noted
DHI on 05.9.2017. lt is decided
Case Deferred to 9.5.2018.

that. lnformation furnished bY

to request DHI to exPedite
the firm sent to
their comments.

Case No.:21123180- Party Name:AZAD Meet  No/Date:18/80-Deferred

ALC2ノ2016 ENGINEERING     AヽLC2/2017
PRIVATE LIⅣIITED   02.01.2018

IHQ          Filc RLA         File Lic.No/Date:0910064138 Dctr
391:01/80/050/00524/AM17/:09/24/040/00294/AM17/14.09.2016       Datc

9.52018

1Decision The Commktee noted that.lnformauon furnished by the firm sentto DHI

lon 05.9.2017.lt is decided to request D卜 11  to expedite  their cornrnents

lCase Deferred to 9.5.2018.

Case No.z22l23l80- PartY Name:AZAD Mcet  No/Datei1 8/80-Deferred

IHO   ~      File RLA         File Lic.No/Date:0910064136 Dcた r

40 :01/80/050/00525/AM17/ :09/24/040/00296/AM17/ 114.09.2016            Datc
9.5.2018

‐Decision:The Cornrrlittee noted that.lnforrnation furnished by the firnl sent to

l  lDHl on 05.9.2017.lt is decided to request iDHl to expedite their cornrnents
‐  ‐Case Deferred to 9.5.2018

case    No.:3/23ノ80-Party   Name:NIPHA Mect  No/Datci1 8/80-Dcferrcd
ALC2/2016        EXPORTS  PRIVATE ALC2/2017
1                 LIⅣ IITED          02.01.2018

1HO          File RLA         File Lic.No/Datc:0210206996 Detr

41101/80/050/00506/AM17/ :02/24/040/00118/AM17/ 15.09.2016            Date9.5.2018

‐
Decision:丁 he Cornrnittee noted that the firm's application has been sent to the

lMSME on23.2.2017  and their cornrnents awaited.ltis decided tO Send D.O
letterto MSME from DGFT in response to their O.M No.23/9/2015-Chem dated
l  .02.5.2017.Case Deferred to 9.52018.

ALC2/2016

| .case   No.:15/14/80-

ALC2/2016

ENGINEERING     ALC2/2017
PRIVATE LINIITED   02.01.2018

Party Name:ADVIK HI―
TECH PVT..LTD,

Ⅳrcet   No/Datc:18/80-

ALC2/2017
02.01.2018

LicoNo/Datc:3110066342

19.09.2016

Deferred

Dctr
Date

9.5.2018

thc export

42 HQ File RLA Filc

:01/80/050/00365/AM17/ :31/83/040/00082/AM17/

rご
rて 3ヽ1::11:ヽおおヽ16ふ :^十五c committec considcred thc case as pcr agenda.

臨 爪覇奨ll
lμ

It is noted that

|

Ｆ
Ｉ
Ｉ



‐product falls in the domain of MSME not E)HI.Hence,it is decided to send conlplete

set of application MSⅣ lE for thcir comments.Case Deferred to 9.5.2018

1Case    No.:23/23/80-Party   Namc:JAMES Meet  No/Datci1 8/80-Deferred
lALC2/2016        ROBINSON LABS PVT ALC2/2017

LTD              02.01.2018

1HQ          File RLA          File Lic.No/Datc:0910064146 Dcた r

43:01/80/050/00526/AM17/:09/24/040/00271/AM17/19.09.2016       Datc9.5.2018

Decision:The Cornrnittee noted that the firm's application has been sent to the

lMSME on 08.2.2017  and their comments awaned.ltis decided to send D O
IlettertO MSME from DGFtt in response to their O.M No.23ノ 9ノ2015-Chem dated

102.5.2017.Case Deferred to 9.5.2018.

Case

ALC2/2016

HQ          File

'41:01/80/050/00511/AM17/

case    No.:29/9/80…
ALC2/2017

Party Name:GODREJ&
BOYCE  ⅣIFG. CO.
LTD.,

RLA          Filc
:03/94/040/00736/AM17/

、4cet    No/]Date:18/80-

ALC2/2017
02.01.2018

Lic.No/Datc:0310809194
22.11.2016

No.:8/23l80- Party Name:DILIGENl' Mect No/Datc:llt/tlO- Dcl'errcd

scM    SOLUTIONS ALC2/2017
PRIVATE LIMITED   02.01.2018

RLA          rile Lic.No/Date:0910064213 Deた r

:09/24/040/00343/AM17/ 30.09.2016            Datc
9.5.2018

Decision : The Committee noted that the firm's application has been sent to the

MSME on 08.2.2017 and their comments awaited. lt is decided to send D.O

letter to MSME from DGFT in response to their O.M No.23l9/201S-Chem dated

02.5.2017. Case Deferred to 9.5.2018.

Case No.:7/3/80- Party Name:MINCO Meet No/Date:18/80- Deferred

ALC2l20l7 TECH (INDIA) ALC2l20r7
PRIVATELIMITED 02.01.20I8

HQ File RLA File Lic.NolDale:0210207126 Def-er

.- :ot7golo50/00007/AMt8/ :021241040100152/AM17/ 08.11.2016 Date
45 9'5'20 l 8

Decision : The Committee noted that the firm's application has been sent to the

MSME on O3.S.ZO17 and their comments awaited. lt is decided to send D.O

letterto MSME from DGFT in responseto theirO.M No.2319/2015-Chem dated

02.5.2017. Case Deferred to 9.5.2018'

46

Deferred

Detr
Date

9.5.2018

HQ Filc

.   :01/80/050/00207/A市 118/

Ｑ
′

⌒



Decision : The committee considered the case as per agenda. It is noted that inlbrmation
furnished by the firm sent to DIPP on 28.12.2017. It is decided to request DIPP to

,expedite their comments. Case Deferred to 9.5.2018.

No。:9/20/80… Party Mcct  No/Datc:18/80-Deferred
Namc:INJECTOPLAST ALC2/2017
PVT.LTD          02.01.2018

HQ          File RLA         File Lic.No/Date:0610038494 Dcた r

47 :01/80/050/00452/AM17/ :06/24/040/00026/AⅣ
l17/ 30.11.2016            Date

952018

Decision:丁 he Cornrnittee noted that the firm's application has been sent to the
lMSME on 23.6.2017 and their corrlrnents awaited lt is decided to send D O

Iletterto MSME frorn DGFT in response to their OoM No.23/9/2015-Chem dated
102.5.2017.Case Deferred to 9.5.2018.

11茎 22mル "2y帥
‐

取 TN霞 鮒 習 I輩 1/η
yDttα Ⅳ Ю

―
Petrd

‐ l                PVT.LTD          02.01.2018

‐ IHQ          File RLA         File Lic.No/Datc:3110066440 Detr
148::01/80/050/00556/AM17/131/83/040/00112/AM17/ 09。 12.2016         Datc

9.5.2018

.   I)ecision:′「 he comrnittcc considered the case as per agenda.It is noted that infbrlllation

‐  ifurnished by thc f1111l sent to  E)IPP on 20.11.2017. It is decidcd to requcst DIPP to

l expedite thcir comments.Case Deferred to 9.5.2018.

| ICase    No.:27/23/80-Party   Namc:PETERS Mect  No/Date:18/80-Deferred

Case
ALC2/2016

.ALC2/2016 SURGICAL INDIA PVT.ALC2/2017
LTD.            02.01.2018

I  HQ          File RLA         File Lic.No/Date:0510400709 Defer

,91:01/80/050/00530/AM17/:05/24/040/00368/AM17/13.12.2016       Date9.5.2018

‐
Decision:The Cornrnittee noted that the firm's application has been sent to the

l  'MSME on08.2.2017 and their cornrnents awaited.lt is decided to send D O
‐
  letterto MSME from DGFT in response to their O.M No.23/9/2015-Chem dated
025.2017.Case Deferred to 9 5 2018

レ
「



Case No.:13/23180- Party Name:PREMIER Meet No/Date:18/80- Deferred
ALC2/2016 INDUSTRIAL

CORPORATION
LIMITED

ALC2/2017
02.01.2018

HQ          File RLA         File Lic.No/Date:0310809964 Defer
50 :01/80/050/00516/A市117/ :03/95/040/00562/AM17/ 20.12.2016            Date

9.5.2018

1Decision:丁 he Cornrnittee noted that the firm's applicatlon has been sent to the

MSME on 08.2.2017 and their cornrnents awaited.lt is decided to send D.○
letterto MSME from DGFT in response to their O.M No.23ノ 9ノ2015-Chem dated
02.5.2017.Case Deferred to 9.5.2018.

lCase   No.:32/23/80¨ Party  Name:APOLLO Mcet  No/Dttc:18/80-Deferred
ALC2/2016 INTERNATIONAL    ALC2/2017

LIMITED 02.01.2018

HQ          Filc RLA         File Lic.No/Datc10510400938 Deた r

51 :01/80/050/00535/AM17/ :05/23/040/00462/AM17/ 26.12.2016             Datc
9.5.2018

Decision:The Cornrnittee noted that the firm's application has been sent to the
lMSME on 15.2.2017 and their cornrnents awaited.ltis decided to send D O

letterto MSME frorn DGFT in response to their O.M No.23ノ9/2015-Chem dated
102.5.2017.Case Deferred to 9.5.2018.

ICase    No.:35/23ノ 80■Party   Namc:ITRON Meet  No/Date:18/80-Deferred
ALC2/2016        1NDIA PVT.LTD.    ALC2/2017

102.01.2018
1                         

｀

HQ          File RLA         File Lic.No/Datei0510400932 Deた r

52 :01/80/050/00538/AM17/ :05/23/040/00295/AM17/ 26.12.2016             Datc
9.5.2018

1Decision:The comrnittee noted that information furnished by the flrnl sent to DIPP on

l14.11.2017.It is dccided to rcquest DIPP to cxpeditc their corllinents.Case Deferred to

19.5.2018.

ICase   No.:47ノ23/80-Party Nallne:TERUMO‐ Mcet  No/Date:18/80-Deferred

ALC2/2016 PENPOL   PRIVATE ALC2/2017
LIMITED 02.01.2018

:HQ          FilelRLA         File lLic.No/Date:5310019262 Defcr
531:01/80/050/00550/AM17/ :53/24/040/00024/AM17/ 02.01.2017             Date

‐
9.5.2018

|  IDecision:The CorYlrYlittee noted that the lrrn's applica」 on has been sent to the

lMSME(ChemiCal)On o8.02 2017 for examination and comments.Case is
Deferred to 9.5.2018..

lダ
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‐ ICase   No.:25/23/80‐ Party Namc:CORNING:Ⅳlcct  No/Date:18/80■ Deferred
l lALC2/2016        TECHNOLOGIES    IALC2/2017
1 1               1NDIA PVT.LTD.   02.01.2018
1着 。一

―― ― iぉ lLÅ
‐
  Ⅲ∈bQNげDttα O■ 04m088 Detr

.54 :01/80/050/00528/AM17/ :05/23/040/00436/AM17/ 04.01.2017             Datc
9.5.2018

Decision:Thc comlnittcc noted that information fumished by thc irlll sent to DEIT on

‐  28。 7.2017.It is decided to reFnind DEIT to expeditc their cornlncnts.Case Deferred to
‐9.5.2018.

| ICase    No.:26/23/80‐ Party    Namc:MITA Mect  No/Datc:18/80-Deferred
ALC2/2016 INDIA     PRIVATEIALC2/2017

LINIIITED           02.01.2018

IHQ          File RLA         Filc Lic.No/Datc:051040H81 Dcfer

55 :01/80/050/00529/AM17/ :05/24/040/00489/AM17/ .06.01.2017             Datc
9.5.2018

1Decision:The Corrlrnittee noted that the firm's application has been sent to the
.MSME on 08.2.2017 and their conlrnents awaited lt is decided to send D O

letterto MSME frorn DGFtt in response to their O.M No.23/9/2015-Chem dated
02.5.2017.Case Deferred to 9.5.2018

Case No.:49l23l80- Party Name:PYE TOOLS Meet No/Date:18/80- Deferred
ALC2/2016 PVT.LIMITED ALC2/2017

02.01.2018

‐HQ          Filc‐ RLA         File Lic.No/Date:3010103927 Detr

56:01/80/050/00552/AM17/:30/24/040/00034/AM17/16.01.2017       Datc‐                      9.5.2018

Decision:The Cornrnittee noted that the firm's application has been sent to the

tMSME on 08..2.2017 and their cornrnents awaited.ltis decided to send D O
Iletterto MSME frorn DGFT in response to their O M No 23ノ

9ノ2015-Chem dated
02 5 2017 Case Deferred to 9 5.2018

Case    No.:15/3/80-Party    Name:BGR Mcet  No/Datc:18/80-Approved' ALC2/2017        ENERGY  SYSTEMS ALC2/2017

HQ

LIⅣIITED,

File RLA

02.01.2018

File Lic.No/Datc:0410162730

57191(19/9,9`999や

`今

¥11/194`711919409181/AM17/19.01.2017
1Decision : The committee decided to ratify the nolllls aS under based on the

recommcndation of E)IPP lhmished vidc their O.M No.7/204/17/・ 「 SW datcd 06.2.2018:

1 ‐ 〔1)Net empty weight ofeach exportitem may be specined.¨ヽ”．晰師
′
●駐鷲量 烹



(ii) Import items at Sl. No. 5 & B may not be allowed as being procured
indigenously (page 4 of reply).

[iii) Word "Relevant" may be prefixed with the descriptions of import
items at Sl. No. 2,3,6 &7.

(iv) Quantities of import items at Sl. No. L,3, 4,9 to 13 may be allowed on
net to net basis with accountability clause.

(vJ Weight of import items at Sl. No. 2,3, 6, L0, 11, tZ &
specified.

(vi) Quantity of import item at Sl. No. 7 may be allowed
1.05 Kgs./Kg content in export products.

RA concemed may take further necessary action accordingly

1-3 may also be

as 32653 Kgs. as

ICase     No.:1/26/80-Party Name:A.L.

IALC2/2016        HOUSE,

HQ

PAPER Ⅳleet   No/Datc:18/80-Deferred
ALC2/2017
02.01.2018

Filc Lic.No/Date:1310048533 DetrFilc RLA

581:01/80/050/00625/AM17/:13/24/040/00043/AM17/24.01.2017
Date

9.5.2018

IDecision:The Conlrnittee noted that the firm's application has been sent to the

lMSME on 28.3.2017 and their conlrnents awaited.ltis decided to send D O
‐
letterto MSME from DGFT in response to their O.M No.23/9/2015-Chem dated
.02.5.2017.Case Deferred to 9.5.2018.

Case
ALC2/2017

1HQ

No.:47/3/80‐ Party Namc:KELVION Mcct   No/Datci1 8/80-Approved
INDIA PVT LTD    ALC2/2017

02.01.2018

Filc RLA File Lic.No/Date:0310810718

:01/80/050/00047/AM18/ :03/94/040/00975/AM17/24.01.2017

Decision:The committec dccided to ratify the norms based on thc recommcndation of

DIPP funlishcd vidc thcir O.M No.P-47011/18/2018‐ TSW dated 05.2.2018 as under:

Words "SS Type 304/L.430LZB,Size 0.6X330X2592 MM" may be suffixed

with the description of the export item.

Quantity of the export item may be specified as "Net weight:23179.4t

Kgs" also, in addition to "3210 Nos".

Quantity of import item may be allowed as25474.77 Kgs as 1.099 Kgs./Kg

content in export item after taking 1/3rd recovery from scrap.

Prime Quality Steel to be used /imported.

may take further necessary action accordingly

1.

3.

4.
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ICase

ALC2/2017

HQ

No.:22/3/80¨ Party  Name:PLANSEEIⅣlcct  No/Datei1 8/80-Deferred
INDIA       HIGH ALC2/2017

02.01.2018PERFORMANCE
MATERIALS PVT LTD

、          File Lic.No/Date:0710111085 DeferFilc RLA

r:01/80/0501000221AM18/ :071241040/00285/AM17l 07.02.2017 Date
9.5.201 8

60 Decision : The technical representatives of DIPP and DHI present in the meeting

texpressed their view that the import item in this case "molybdenum sheet / Tungsten

' sheets " are valuable inputs and their wastage applied for is in high range . It is

I ;n€ceSSory to know the recoverable wastage in each case . For the sake of clarity of the

I ,committee , it is decided to call the firm for personal hearing before the committee,

, ;alongwith samples of finished goods with technical personnel to explain the details of
, rmanufacturing process and recoverable wastage.

Case is deferred to 9.5.2018.

Case     No。 :23/3/80-Party
ALC2/2017        1NDIA

Namc:PLANSEE Mcct  No/Date:18/80-Deferrcd

PERFORMANCE
HIGH ALC2/2017
02.01.2018

MATERIALS PVT LTD

HQ File RLA File Lic.No/Date:0710111097 Defer
,:01/80/050/00023/AM18/ :0712410401002971AM171 07.02.2017 Date

9.5.2018

61 ,Decision : The technical representatives of DIPP and DHI present in the meeting

texpressed their view that the import item in this case "molybdenum sheet / Tungsten
,sheets " are valuable inputs and their wastage applied for is in high range . It is

lnecessary to know the recoverable wastage in each case . For the sake of clarity of the

committee , it is decided to call the firm for personal hearing before the committee,

alongwith samples of finished goods with technical personnel to explain the details of

,manufacturing process and recoverable wastage.

Case is deferred to 9.5.2018.

Case     No.:24/3/80… Party

ALC2/2017        1NDIA
Namc:PLANSEE Mect  No/Date:18/80‐ Deferred

PERFORMANCE
HIGH ALC2/2017
02.01.2018

‐ 1                lИ ATERIALS PVT LTD
I IHQ          FilelRLA         File Lic.No/Date:0710H1094 Defer
l:01/80/050/00024/AM18/ :07/24/040/00296/Aヽ /117/ 07.02.2017             Datc
‐621                      ‐                                             9・ 5.2018

‐  IDecision : The technical representatives of E)IPP and DHI present in the meeting

l  eXpressed their view that the import itern in this case  ``molybdenum sheet/Tungsten
‐  Isheets ``  arc valuable inputs  and their wastage applied for  is  in high rangc . It is

necessary to kno、 v the recoverablc wastagc in each case.For thc sake of clarity ofthe

i COmmittCC,it is dccided to call thc irm for personal hearing bcfore thc committee,

l  a10ngWith samples of inished goods with technical personnel to explain thc details of

lF



manufacturing process and recoverable wastage.
Case is deferred to 9.5.2018.

‐Case     No.:25/3/80-Party
ALC2/2017        1NDIA

PERFORⅣlANCE
MATERIALS PVT

Namc:PLANSEE Meet  No/Datc:18/80¨ Deferred
HIGH ALC2/2017
02.01.2018

LTD| |

HQ          File RLA         File Lic.No/Datc:0710H1092 Deた r
l   :01/80/050/00025/ANl18/ :07/24/040/00295/AM17/ 07.02.2017            Date

9.5.2018

63 1Detition:The tcchnical rcprcsentativcs of DIPP and DHI prcscnt in thc meeting
.   cxprcssed their vie、 v that thc import iterll in this case  “molybdcnuln shect/Tungstcn

sheets ``  are valuable inputs  and their 、vastage applied for  is  in high range . It is

l  ‐necessary to know the rccoverablc wastage in cach case.For thc sake of clarity of the

l committee,it is dccided to call the■ 111l for personal hearing beforc the committee,

|  ‐alongWith samples of flnished goods with technical personnel to explain the dctails of

■ Wi潔 鷺 fT棚 ぽ

°Кrttc wastttQ

‐Case     No.:26/3/80-Party
ALC2/2017        1NDIA

Name:PLANSEE Meet  No/Datc:18/80¨ Deferred

PERFORMANCE
MATERIALS PVT

HIGH ALC2/2017
02.01.2018

LTD

HQ File RLA File Lic.NolDate:}7l0lll0gl Def'er
: :01/80/0501000261AM18/ :0712410401002941L]l/1171 01.02.2017 Date

9.s.2018

.64 Decision : The technical representatives of DIPP and DHI present in the meeting

' 'expressed their view that the import item in this case "molybdenum sheet / Tungsten

sheets " are valuable inputs and their wastage applied for is in high range . It is

i ,necessary to know the recoverable wastage in each case . For the sake of clarity of the

, ,committee , it is decided to call the firm for personal hearing before the committee,

alongwith samples of finished goods with technical personnel to explain the details of
' manufacturing process and recoverable wastage.

Case is deferred to 9.5.2018.

Case     No.:27/3/80… Party

ALC2/2017        1NDIA
Namc:PLANSEE Mcet  No/Datc:18/80-Deferred

PERFORMANCE
HIGH ALC2/2017
02.01.2018

|                  4ヽATERIALS PVT LTD

151器 8υ05υ00027Aぶ『 1鶴たィ04υ0028θAM常 1譜どりRttα
0710H1086:施 r

i  l                     1                                           9.5.2018

1tives  of DIPP and E)HI  prcsent in the mceting

itern in this case  “molybdenunl sheet/Tungsten

neir wastage applied for  is  in high range . It is

Ｆ
Ｉ
…



necessary to know the recoverable wastage in each case . For the sake of clarity of the

committee , it is decided to call the firm for personal hearing belore the committee.
alongwith samples of finished goods with technical personnel to explain the details of
manufacturing process and recoverable wastage.
Case is deferred to 9.5.2018.

Case    No.:28/3/80-Party
ALC2/2017        1NDIA

Namc:PLANSEE Mcct  No/Datc:18/80-Deferred
HIGH ALC2/2017
02.01.2018

LTD
PERFORⅣIANCE
MATERIALS PVT

rHQ File'RLA File Lic.NoiDate:O7l0lI1087 Defer
:01/80/050/00028/AMl8l :071241040100287/AMl7l 07.02.2017 Date

9.5.201 8

66 Decision : The technical representatives of DIPP and DHI present in the meeting

expressed their view that the import item in this case "molybdenum sheet / Tungsten

sheets " are valuable inputs and their wastage applied for is in high range . It is

necessary to know the recoverable wastage in each case . For the sake of clarity of the

committee , it is decided to call the firm for personal hearing before the committee.
alongwith samples of finished goods with technical personnel to explain the details of
manufacturing process and recoverable wastage.
,Case is deferred to 9.5.2018.

Case     No.:29/3/80-Party
ALC2/2017        1NDIA

Name:PLANSEE IⅥ ect  No/Datc:18/80-Deferred

PEUORヽ4ANCE
4ヽATERIALS PVT

HIGH ALC2/2017
02.01.2018

LTD

HQ File RLA File t-ic.NolDate:0710111088 Defbr

:01/80/050/00029/AMl8l :07124l040/00288/AMl7l 07.02.2017 Date
9.5.20 r 8

'67 Decision : The technical representatives of DIPP and DHI present in the meeting

expressed their view that the import item in this case "molybdenum sheet / Tungsten

sheets " are valuable inputs and their wastage applied for is in high range . It is

necessary to know the recoverable wastage in each case . For the sake of clarity of the

committee , it is decided to call the firm for personal hearing before the committee,

alongwith samples of finished goods with technical personnel to explain the details of
manufacturing process and recoverable wastage.
Case is deferred to 9.5.2018.

ρ
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Case
‐ALC2/2017

No.:30/3/80-Party Name:PLANSEEMeet No/Date:18/80- Deferred
INDIA HIGH IALC2/2017
PERFORMANCE     02.01.2018
MATERIALS PVT LTD

IHQ          File RLA         File Lic.No/Datc:0710111090 Deibr
:01/80/050/00030/AM18/ :07/24/040/00289/AM17/ 07.02.2017             Datc

9.5.2018

681bιぉltioi l TAe technital rさ preζさntatives of DIPP and DHI prcscnt in the meeting

l  eXpressed their view that thc import itcm in this case “molybdenum sheet/Tungsten
lshects ``  are valuable inputs  and thcir wastage applied for  is  in high range . It is

‐necessary to kno、 v the recovcrable wastage in each casc.For the sake of clarity of the
‐  lcomlnittec , it is dccidcd to call thc f1111l for pcrsonal hcaring beお re the comrnittee,

1  la10ngwith samples of flnished goods with technical personnel to explain the dctails of
l   rnanufacturing proccss and rccoverable wastage.

|  ICasc is deferred to 9.5.2018.

.:Case     No.:8ん /80-Party Name:HANNING Meet  No/Datc:18/80-Deferrcd
ALC2/2017        MOTORSINDIA P LTD ALC2/2017

02.01.2018

1 1HQ          File RLA         File Lic.No/Date:3410042923 Defer
)691:01/80/050/00008/Aヽ

/118/ :34/24/040/00316/AM17/ 09.02.2017             Date
,  1                                                              9.5.2018

1 Decision::Thc cornmittec notcd that infollllation imished by thc irm sent to DIPP on

‐  126。 10.2017 fortheir commcnts.It is dccided to requcst E)IPP to expeditc their corllinents.

I Casc is defcrrcd to 9.5.2018.

I Case    No.:42/3/80‐ Pa■y Name:L&T― MHPS Meet  No/Date:18/80-Deferred
ALC2/2017 BOILERS PVT LTD   ALC2/2017
|  :                      .                      102.01.2018

1701111)80/050/00042/Ahil:「
‐
1:ち5/040/00686/AMil「

‐
:::;】らllltte:0310811157::[r

‐
  1                                                              9.5.2018

11)ecision : The comⅡ littcc notcd that information hHlished by the irlll scnt to I)III on
1  118.12.2017 fortheir comments.It is dccidcd to request DHI to cxpcditc their comments.

l  iCase is dcfcrred to 9.5.2018.

lё :ζお  6ヽ.:43/Jノ患61'arty｀ame:L&T― Mcet No/Date:18/80-Reiected
ALC2/2017TURBINEMHPS
102.01.20181GENERATORS

IPRIVATE LIⅣ IITED

File Lic.No/Datc:0310811232 DcfcrFilc RLA
:01/80/050/00043/Aヽ 418/ :03/95/040/00820/AM17/ 15.02.2017             Date

952018

.:,-. .. .,. ,Decision : The,committee noted that defrciency raised by DHI
. .'ti 1- ;,.;i . - ,. ;. ,.: . r .

; .-::..-<t^)R't#l,trra! c, ;!r,,'-..i i-.". .

囀 乱∬TR3:r∞ ユ |

was sent to the firm vide e
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mail dated2.8.2017 and reminder was sent on 18.10.2017 to furnish information. As
per the request of applicant, extension of time to furnish information by end of January
2018 was granted. The January 2018 deadline has since expired and no information
received from the firm. It is decided to reject the case for non -furnishing of information.

RA concemed may take further necessary action in the matter accordingly.

ICase     No.:46/5/80■ Party  Name:NETAFIM Meet   No/Date:18/80‐ Deferred
ALC2/2017        1RRIGATION  INDIA ALC2/2017

PVT.LTD.         02.01.2018

HQ          File RLA          Filc Lic No/Datc:3410042935 Dcた r

:01/80/050/00107/AM18/ :34/24/040/00301/AM17/ 15.02.2017             Datc

9.5.2018

Decision::The Cornrnittee noted that the firm's application has been sentto the

lMSME on 20.6.2017 and their cornrnents awaited.ltis decided to send D O
letterto MSME from DGFT in response to their O.M No.23/9/2015-Chem dated
102.5.2017.Case Deferred to 9.5.2018.

Case     No.:43/5/80■ Party    Namc:SAIRAヽ 4eet   No/Datc:18/80-Deferred
ALC2/2017        ASIA INTERIORS PVT ALC2/2017

LTD              02.01.2018
1HQ          File RLA         File Lic.No/Date:3410042944 Deた r

:01/80/050/00104/AM18/ :34/24/040/00335/AM17/ 16.02.2017            Datc

9.5.2018

Decision:丁 he Cornrnittee noted that the firm's application has been sent to the
MSME on 02.8.2017 and their cornrnents awaited.lt is decided to send D.○
letterto MSME from DGFT in response tO their O.M No.23/9/2015-Chem dated
02.5.2017.Case Deferred to 9.5.2018.

iCase     No.:44/5/80‐ ‐Party  Name:NETAFIM Meet   No/Date:18/80■ Deferred
ALC2ノ2017        1RRIGATION  INDIA ALC2/2017
‐                PVT.LTD.         02.01.2018         1

1HQ          Filc RLA          File Lic.No/Datc:3410042954 Dcfcr
:01/80/050/00105/AM18/ :34/24/040/00310/AⅣ l17/ 20.02.2017             Datc

9.5.2018

1Decision:The Cornrnittee noted that the firm's application has been sent to the

AЛSME on 20.6.2017 and their corrlr71entS awaited lt is decided to send D O
letterto MSME frorn DGFT in response to their O M No.23ノ9/2015-Chem dated
02.5.2017.Case Deferred to 9.5.2018.

73
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Party
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HQ          File RLA         Filc Lic.No/Datei0410162829 Dcた r

:01/80/050/00013/AM18/ :04/24/040/00199/AM17/ 23.02.2017             1)atc
9.5.2018

1Decision:The Cor71rnittee noted that the firm's app‖ cation has been sent to the

lMSME on 26.5.2017 and their comrnents awaited lt is decided to send D O
letterto MSME from DGFtt in response to their O.M No.23/9/2015-Chem dated
025.2017.Case Deferred to 9.5.2018.

Case    No.:40/3/80‐ IParty Name:STERLITE

ALC2/2017        POWER
ITRANSMISSION
LIIMITED

Mect    No/Date:18/80-Approved
ALC2/2017
02.01.2018

HQ

1蓼
/80/050/00040/AM18/ :03/95/040/00656/AM17/123.02.2017

iDecision : The committee considered the case as per agenda and decided to ratify the
norrns as under based on the recommendation of MEIT letter no 1713012017-IPHW
dated 18.01.2018:

RA concerned may take further necessary action accordingly

Case No.z26l26l80- Party Name:TERUMO
ALC2/2016 PENPOL   PRIVATE

LIⅣIITED

File RLA Filc Lic.No/Date:0310811416

Meet   No/Date:18/80-Deferred
ALC2/2017
02.01.2018

No.:41l3/80- Party Name:STERLITE Meet No/Date:18/80- Approved

76

IHQ          Filc RLA         File Lic.No/Datci5310019281 Defer
77 :01/80/050/00650/AM17/ :53/24/040/00027/AM17/ 28.02.2017            Date

9.5.2018

1Decision : The Cornrnittee noted that the firrn's app‖ cation has been sent to

lMSME(ChemiCal)On 27.03.2017 for examination and comments.Case is
deferred to 9.5.2018.

Case

ALC2/2017

78

HQ

POWER
ITRANSMISSION
LIⅣIITED

Filc RLA

ALC2/2017
02.01.2018

Filc Lic.No/Date:031081

:03/95/040/00754/AM17/08.03.2017
I 714 Def-er

Date■卜

`蒻
Dopuν

:01/80/050/00041/AM18/

Aヵ: ‐    1‐

Export ltem Ouantitv Import ltem Quantity allowed
Optical Power Ground
Wire ( 24F PBT Design
OPGW Standard Design )

20.000

Kilometer

Single Mode/Multirnode

Optical Fibre

504 KM with 2%Wastage

Filling Jellv OPGW 135 kg、 vith l.50/O Wastage

Aluminium Ingot 2116.50 kg、 vith 29る Wastage

Hl- Carbon Steel Wire
OPGW Size 5.lOmm

9268.94 kg with 27o Wastage

Wire drawing Powder for
Lubricants

128.52 kg with 2YoWastage

Stainless Steel Tape 20.40 kg、vith 20/。 Wastage

臨 ″

1
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I rDecisioo , ih. committee considered the case as per agenda and decided to ratify the

; ,norms as under based on the recommendation of MEIT letter no 1713212017-IPHW

dated 19.01.2018:

Export Item Ouantitv lmport Item Ouantitv allowed

Optical Power Ground

Wire(Dcsign E― 15.Omm
OPGW 48F G652D)

15.000

kilometer

Single Mode/Multilllode

Optical Fibre

756 KM with 2%Wastage

FiHing Jclly OPGヽ V 143Kg with 1 5シ 6 Wastage

Aluminium Ingot 3449.39 kg 、vith 29る Wastage

Hl― Carbon SteelヽⅣire

OPGW Size 5 10mm
5059 10 kg 、vith 2シ 6ヽVastagc

Wire drawing Powder for
Lubricants

96.39 kg with 20/O Wastage

Stainless Steel 'l'ape 489 60 kg、 vith 20/O Wastage

1  1

RA concerned may take further necessary action accordingly

Case    No.:45/3/80-Party Namc:AUTOFITS Mect  No/Datc:18/80-Deferred
ALC2/2017        PACKAGING PVT.LTD.ALC2/2017

102.01.2018

HQ          File RLA          File Lic.No/Datc:03108H747 Dcfer
:01/80/050/00045/Aゝ/118/ :03/94/040/01095/AM17/ 09.03.2017             Date

9.5.2018

Decision:The Cornr71ittee noted that the firm's application has been sent to the
lMSME on 03.5.2017 and their cornrnents awaited lt is decided to send D O

IlettertO MSME from DGFtt in response to their O.M No.23/9/2015-Chem dated
102.5.2017 Case is deferred to 9.5.2018.

ICase    No.:47/5/80‐ Party   Name:BANCO Mect  No/Date:18/80-Deferred
iALC2/2017        PRODUCTS  (INDIA)ALC2/2017        .
:                ILIⅣ IITED          02.01.2018

1HQ          File RLA         File Lic.No/Date:3410043015 Deた r
:01/80/050/00108/AM18/ :34/24/040/00312/AM17/ 09.03.2017             Date

`                                           .                     9.5.2018

79

80

Decision:The committcc

infOrmatiOn furnished by l
ldeferred to 9.5.2018.

ICase      No.:17/3/80-
IALC2/2017

: noted that firms application sent to DHI on 20.6.2017 and

the firm sent to DHI 29.12.2017 for their comments. Case is

Party Namc:BIO― TECH Meet   No/Date:18/80-Deferred
VISION      CARE ALC2/2017
PVT.LTD          02.01.2018

IHQ          File RLA         Filc Lic.No/Date:0810139860 Defer
101/80/050/00017/Aヽ418/ 1:08/24/040/00497/AM17/ 110.03.2017             Datc
l                     1                                           9.5.2018

1Decision : Thc comnlittee considered thc case as per agcnda  .It is decidcd to scnd

81
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completc set of application to MSME br their exalllination and conlnlcnts, Case

Deferred to 9.5.2018.

No.:5/26180- Party Name:BIO - TECH Meet No/Date:18/80- DeferredI   Case
l  ALC2/2016

. IHQ

VISION
PVT.LTD

File RLA

CARE ALC2/2017
.02.01.2018

File Lic.No/Datc:0810139861

:821:01/80/050/00629/AM17/ :08/24/040/00488/AM17/ 10.03.2017

1  1Decision : The corrllnittcc considered the casc as pcr agcnda

l COmplete set of application to MSME for thdr examinalon
l  Deferred to 9.5.2018.

Dcfcr

Datc

9.5.2018

. It is decided to send

and comments. Case

Case No.:45/5/80- Party Name:NETAFIM Meet No/Date:18/80- Deferred
ALC2/2017

HQ

Case

ALC2/2017

HQ

PVT.LTD.

File RLA

ENGINEERING

File RLA

IRRIGATION  INDIA ALC2/2017

,, :01/80/050/00106/AMl8/ :341241040100309/AMl7/ 17.03.2017 Date

9.5.2018

Decision:The Cornrnittee noted that the firm's application has been sent to the

MSME(chemiCal)On 20.6.2017 and their comments awaited.it is decided to
send D.〇 letterto MSME from DGFT in response to their O.M No.23/9/2015-
Chenl dated 02.5.2017 Case Deferred to 9.5.2018.

Case    No.:11/3/80¨ Party   Name:MINDA Meet  No/Datci1 8/80-Deferrcd
ALC2/2017        SILCA ENGINEERING ALC2/2017

PRIVATE LIMITED   02.01.2018

1HQ          Filc RLA         File Lic.No/Datc:0510402001 Detr
101/80/050/00011/AⅣl18/ :05/24/040/00634/AM17/ 20.03.2017             Date

9.5.2018

,Decision:The Cornrnittee noted that the firm's application has been sent to the
lMSME on 03.5.2017 and their cornrnents awaited.lt is decided to send D.○

|letterto MSME frorn DGFtt in response to their O.Ⅳ l No.23ノ 9/2015-Chem dated
102.5.2017.Case Deferred to 9.5.2018.

184

02.01.2018

File Lic.No/Date:3410043036 Dctr

ALC2/2017
02.01.2018

Filc Lic.No/Date:3210078128 Dcた r

Datc

9.5.2018

on 12.6.2017 to I{A
received so far. It is

No.:21l3/80- Party Name:AQUASUB Meet No/Date:18/80- Deferred

85
:01/80/050/00021/Aヽ 118/ :32/24/040/00041/AM17/

Decision : The comrnittee noted that letter   sent

20.03.2017

vidc c mail

has not beeno'iklj&imbego^fp to,,ffinish hard copy of the applicationffi ;;

^



decided to remind RA to fumish hard copy of the application immediately.Case

lDeferred to 9.5.2018.

Case    No.:54/3/80… Party    Namc:MIBA Meet  No/Date:18/80-Dcferred
lALC2/2017         DRIVETEC    INDIA ALC2/2017

PRIVATE LIMITED   02.01.2018

HQ          Filc RLA         Filc Lic.No/Date:3110066627 Detr

86.:01/80/050/00054/AM18/ :31/83/040/00179/AM17/ 21.03.2017             Datc
9.5.2018

‐Decision:The Conlrnittee noted that the firm's application has been sent to the

lMSME on 26..5.2017 and their cornrnents awaited.ltis decided to send D.○

|lettertO MSME from DGFtt in response to their O.M No.23ノ 9ノ2015¨ Chem dated
0252017.Case Deferred to 9.5.2018.

Case No.:16/3/80- Party Name:AUROLAB Meet No/Date:18/80- Deferred
ALC2/2017 ALC2/2017

02.01.2018

HQ File RLA File Lic.No/Date:3510045144 Def'er
87 :01/80/050/00016/AMl8/ :351241040/00061/AMt7l 23.03.2017 Date

9.5.2018

Decision : The committee noted that the export product falls in the domain of MSME
not MEIT. Accordingly it is decided to send complete set of application to MSME for
their comments.. Case Deferred to 9.5.2018.

Case No.:20/3/80- Party Name:KYOCERA Meet No/Date; l8/80- Deferred
ALC2/2017

IALC2/2017

89 HQ

INDIA
LIMITED

File RLA

CTC     PRECISION ALC2/2017
TOOLS    PRIVATE 02.01.2018
LIMITED

HQ          File RLA         File Lic.No/Date:0210207496 Dcた r

881:01/80/050/00020/AM18/ :02/24/040/002671NM 17/ 24.03.2017             Datc

9.5.2018

1Decision:丁 he Cornrnlttee noted that the firm's application has been sent to the

lMSME on 26.5.201 7 and their cornrrlents awaited.lt is decided to send D.O

IlettertO MSME from DGFT in response to their O.M No.23/9/2015-Chem dated
102.5.2017.Case Deferred to 9.5.2018.

:Case No.:53/3/80- Party

:01/80/050/00053/Aゝ/118/ :31/83/040/00185/AM17/ 29.03.2017

Name:GL&V Nleet  No/Datc:18/80¨ Deferred
PRIVATEIALC2/2017

102.01.2018

File Lic.No/Date:3110066640 Defer

Date

952018

. It is noted that infbrmation



received from the flrln is being sent to DIPP for their commcnts.Case Deferred to

19.5.2018..

Case    No.:49/5/80-Pa■ y Name:OM OPTEL Mcet  No/Date:18/80-Rttected
ALC2/2017         1NDUSTRIES PRIVATE ALC2/2017

iLIMITED,
Ha Ftt. F.e

02.01.2018

File Lic.No/Datc:1110028276

:01/80/050/001 l0/AMl8/ :111241040/00001/AMl 8/ 13.04.2017
90 Decision : The committee noted that a deficiency letter was sent by MIET vide their

,letter dated 07.7.2017 and this office had sent final reminder vide e mail dated 7.9.2017.
As per firm's e -mail dated 11.9.2017, one month's time was granted to furnish
information but no reply has been received so far . It is, therefore, decided to reject the
,Case.

RA concerned may take further necessary action in the matter accordingly.

9l :01/80/050/00001/AM18/ :051241040/00013/AM1 8/ 18.04.2017

Decision : The committee noted that CLA New Delhi vide their letter No
05124140113/AMISIZALC-ilICLA dated 6.11.2017 has informed that the above
,mentioned authorisation is issued on repeat basis . It is decided to withdraw the case fiom
agenda.

Case No.:2/9/80- Party Name:PLANSEE Meet No/Date: l8/80- Deferretl

Case
ALC2/2017

1HQ

IALC2/2017

No.:1/3/80-Party    Name:SIRIA IMcet  No/Date:18/80-With
IMPEX PVT.LTD.    ALC2/2017         drawan

02.01.2018

Filc RLA Filc Lic.No/1Datc:0510402247

INDIA       HIGHIALC2/2017
PERFORⅣIANCE     02.01.2018

|               IMATERIALS PVT LTD
HQ File RLA Filc Lic.No/Date:0710111488 Dcfer
:01/80/050/00180/AM18/ :07/24/040/00299/AⅣ l17/ 26.04.2017 Date

i 9.5.201 g

92 Decision : The technical representatives of DIPP and DHI present in the meeting
expressed their view that the import item in this case "molybdenum sheet / 'fungsten

sheets " are valuable inputs and their wastage applied fbr is in high range . It is
necessary to know the recoverable wastage in each case . For the sake of clarity of the
committee , it is decided to call the firm for personal hearing before the committee,
alongwith samples of finished goods with technical personnel to explain the details of
manufacturing process and recoverable wastage.
Case is deferred to 9.5.2018.

No.:3/9/80- Party Namc:PLANSEE Meet  No/Date:18/80-Deferred
HIGH,ALC2/2017

′争

INDIA

ヘ



PERFORMANCE     02.01.2018
1                MATERIALS PVT LTD
IHQ          Filc RLA         Filc Lic.No/Datc:0710H1486 Defer
:01/80/050/00181/AM18/ :07/24/040/00300/AM17/ 26.04.2017             Datc

9.5.2018

1Decision : The tcchnical representativcs of E)IPP and DHI  prescnt in thc mccting

lCXpressed their view that thc import itenl in this case  ``molybdcnum sheet/Tungsten
isheets ``  arc valuable inputs  and their wastage applied for  is  in high rangc . It is

lneCeSSary to kno、v thc recoverable、vastage in each case.For the sake of clarity of thc

lcomlnittee , it is decided to call the flrlln for personal hearing bcfore the comllllittec,

alongwith samples of flnished goods with technical pcrsonnel to explain thc details of

lrnanufacturing process and rccoverablc wastagc.
ICase is deferred to 9.5.2018.

Case     No.:5/9/80… Party Namc:PLANSEE
ALC2/2017        1NDIA       HIGH

PERFORMANCE
MATERIALS PVT LTD

| IHQ          File RLA         Filc Lic.No/Datc:07101H487 Dctr
l   :01/80/050/00183/Aヽ418/ :07/24/040/00298/AM17/ 126.04.2017             Date

1                     9.5.2018
941beciSiOn:The technicil representat市

es of DIPP and DHI present in the meeting

l  CXprCSSCd their view that the import item in this case “molybdcnum shcet/Tungsten

I SheetS`` are valuablc inputs and their wastagc applied for is in high range.It is
nccessary to kno、 v the rccoverablc、vastagc in each casc. For thc sake of clarity of thc

t  lcomlllittcc , it is decided to call the flrm for personal hearing before thc conlnlittee,
1  la10ngwith samples of flnished goOds 、vith technical personncl to explain the dctails of

rnanufacturing prOcess and recoverablc、 vastagc.

Casc is deferrcd to 9.5.2018.

:Case    No.:55/3/80-Party  Namc:FRIZAIR Meet  No/Datei1 8/80-Deferred
lALC2/2017         PRIVATE LIMITED   ALC2/2017

02.01.2018

1 1HQ          Filc RLA         File Lic.No/Datc:0910064974 Detr
‐
 |:01/80/050/00055/A市 118/ :09/24/040/00028/AM18/27.04.2017         Date
i951                                           1                     9.5.2018

1 lDecision:Thc committcc noted that hard copy ofthe application has not becn rcceived
‐
  .so ねr  despitc of the rcquests scnt to RA Hyderabad vide e mail dated 12.6.2017 .
'24.10.2017 and 8.12.2017.It is decidcd to  send a rcrllindcr to the conccrned RA、

、vith

‐  .copy to ZOnal Addl.E)GFT,to fumish the hard copy of application iFllrnediatcly.Case is
l ideferred to 9.5.2018.

Case     No.:4/9/80-

961ALC2/2017

Party  Name:PLANSEE
INDIA       HIGH
PERFORMANCE
MATERIALS PVT LTD

Mect  No/Datc:18/80-Deferred
ALC2/2017
02.01.2018

Meet   No/Datc:18/80-I)efcrred
ALC2/2017
02.01.2018

ガ



IHQ          FilelRLA         File Lic.No/Date:0710111499 Dcfcr
:01/80/050/00182/AM18/ :07/24/040/00305/AM17/ 28.04.2017            Datc

9.5.2018

lDecision : The technical representatives of DIPP and DHI present in the meeting
expressed their view that the import item in this case "molybdenum sheet / Tungsten
sheets " are valuable inputs and their wastage applied fbr is in high range . It is

necessary to know the recoverable wastage in each case . For the sake of claritl, of the
,committee , it is decided to call the firm for personal hearing before the committee,
alongwith samples of finished goods with technical personnel to explain the details of
manufacturing process and recoverable wastage.
,Case is deferred to 9.5.2018.

Case

ALC2/2017
No.:6/9/80■Party  Namc:PLANSEE

INDIA       HIGH
PERFORMANCE
MATERIALS PVT LTD

Mcct  No/Datc:18/80¨ Deferred
ALC2/2017
02.01.2018

HQ File RLA File Lic.No/Date:07101n497 Defer
:01/80/050/00184/AMl8l :071241040/00301/AM17l 28.04.2017 Date

9.5.201 u

97 Decision : The technical representatives of DIPP and DHI present in the meeting
expressed their view that the import item in this case "molybdenum sheet / 'I'ungsten

sheets 'o are valuable inputs and their wastage applied for is in high range . It is
,necessary to know the recoverable wastage in each case . For the sake of clarity of the
,committee , it is decided to call the firm for personal hearing before the committee.
alongwith samples of finished goods with technical personnel to explain the details of
imanufacturing process and recoverable wastage.
Case is deferred to 9.5.2018.

Case No.:2/17l80- Partv Name:VEM Meet  No/Date:18/80- Status:Cas
e AddedALC2/2017

HQ

TECHNOLOGIES PVT ALC2/2017
LTD.            o2.01.2018

Filc RLA９

８

File Lic.No/Date:091006504 Deibr Datc:
:01/80/050/00281/AM18 :09/24/040/00055/AM18 5

/                     /                     15.05.2017

1)ecision:′「 hc comlnittcc noted that had copy Ofthe application has not been received.

It is decidcd to request RA Hyderabad to furnish hard copy of the application at thc

carliest.Case is dcferrcd t0 9.5.2018.

Case    No.:15/12/80-Party     Name:SHIV
ALC2/2017        1HYDROMET

Ⅳleet   No/Date:18/80-

ALC2/2017
02.01.2018

Lic.No/Date:2410042211
19.05.2017

Deferred

Defer

Date

9.5.2018

99[喜
。「
一一――一

Filc RLA Filc

:01/80/050/00229/AM18/ :24/24/040/00004/AM18/



ヘ

,Decision : The committee noted that application was sent to Ministry of Mines for their
comments on 6.9.2017. It is decided to remind Ministry of mines to expedite their
:comments. Case is deferred to 9.5.2018.

Case No.:15/9/80- Party Meet  No/Date:18/80-
ALC2/2017 Name:MACAWBER   ALC2/2017

BEEKAY PVT.LTD.  02.01.2018

lo Ч♀ File RLA File Lic.No/Date:051040265 Defer

10 1
:01/80/050/00193/AM18 :05/24/040/00079/AM18 8
/

Deferre

d

0

Decision : The committee noted that application was sent to DHI fbr their comments
on 2.8.2017. It is decided to send copy of the application to DHI with request to
expedite their comments. Case is deferred to 9.5.2018.

Case No.:1/12l80- Party Mcet   No/Date:18/80- Deferre
dALC2/2017 Name:INTERPUMP   ALC2/2017

HYDRAULICS INDIA 02.01.2018
PVT.LTD.,

HQ File RLA File Lic.No/Date:041016315 Dcfcr
:01/80/050/00215/AM18 :04/24/040/00037/AⅣl18 0 Date

9.5.201825.05.2017

,Decision : It is decided to send complete set of application to DIPP for their examination
/ comments . Case is deferred to 9.5.2018.

Case No.:2/12l80- Party Meet   No/Datc:18/80- Deferre
d

22.05.2017

Datc

9.5.2018

Date

9.5.2018

IALC2/2017

1HQ Filc RLA

Namc:FREUDENBERG ALC2/2017
FILTRATION       02.01.2018
TECI―INOLOGIES
INDIA PVT.LTD.

10

2
File Lic.No/Date:311006675 Deた r

:01/80/050/00216/AM18 :31/83/040/00158/AⅣl17 9
/                    /                    25.05.2017

Decision : The committee noted that firm has lurnished their reply in response to
deficiency letter. It is decided to send the reply furnished by the firm to DIPP lor their
comments. Case is deferred to 9.5.2018.

Case      No.:20/9/80¨

10 ALC2/2017
3

C■ 趾
Party Namc:CORNING Mcct  No/Datc:18/80‐ Dcfcrrc
TECHNOLOGIES    ALC2/2017        d
INDIA PVT.LTD.   02.01.2018

RLA         Filc Lic.No/Date:051040302 Dctr

3D



:01/80/050/00198/AM18 105/23/040/00081/AⅣl18 9

/                     /                     05.06.2017

I)atc

9.5.2018

Decision : The committee noted that application was sent to MEIT for their
comments on 26.7 .2017. It is decided to remind MEIT to expedite their comments. Case

is deferred to 9.5.2018.

Case No.:21l9/80- Party Meet No/Date:18/80- Rejected
ALC2/2017

HQ

Namc:MACAWBER   ALC2/2017
BEEKAY PVT.LTD.  02.01.2018

Filc RLA          File Lic.No/Dtte:0510403047
1   101/80/050/00199/Aヽ 418/ :05/24/040/00114/AM18/06.06.2017

104 Decision:Thc committce notcd that application was sent to DHI for thcir commcnts.

|   IThiS Offlce  scnt deflciency letter to thc flrrn vidc e mai1 18.10.2017. Firm had

l  lrequested for grant of time for submitting information.It is notcd that considcrablc
tirne has passed and no informatiOn has been received fl・ orll the applicant. Hence.it is

dccided to rttcct the case.

|   IRA concerned may take furthcr nccessary action in thc rnattcr accordingly.

.  ICase    No.:11/9/80¨ Party Name:DOOWON Mcct  No/Date:18/80-Deferre
l  ALC2/2017        AUTOMOTIVE     ALC2/2017        d
l  l                 SYSTEMS    INDIA 02.01.2018
:  |                IPRIVATE LIⅣIITED

10 1HQ          FilelRLA         File Lic.No/Date:041016319 Dcfer
15  101/80/050/00189/AM18 104/24/040/00055/AⅣ l18 3                    ‐Datc
/                     /                     08.06.2017            9.5.2018

■ mξ oI犠.器 Ti:躙 ∵ 蹴 辮 ギ躍 ∬Tttn淋 ∬ 撻
‐
 lis deferrcd to 9.5.2018.

ICase    No。 :14/9/80‐ Party Namc:DOOWON Mcet  No/Date:18/80-Deferre
l  lALC2/2017        1AUTOMOTIVE      ALC2/2017         d
l                    ‐SYSTEMS    INDIA 02.01.2018
1  1               PRIVATE LIヽ 41TED

IHQ          File RLA         Filc Lic.No/Date:041016319 Defer
101/80/050/00192/AM18 :04/24/040/00056/AM18 4                     Date

1/                    7                    .08.06.2017            9.5.2018

1Decision:The comnlittee noted that application was scnt to DI― II for thcir corninents on

26.7.2017.Itis decided to request DHI to expeditc thcir comments.Casc is deferred to
19.5.2018.

‐Case    No.:1/17/80… Party    Namc:AZAD Mcct  No/Date:18/80-Dcfcrre
ALC2/2017        ENGINEERING     ALC2/2017        d

PRIVATE LIMITED   02.01.2018

夕
|

10

6



IHQ          FilclRLA         Filc lLic.No/Date:091006516 Dctr
:01/80/050/00280/ANl18 :09/24/040/00082/AM18 ‐2                    Datc:
/                    :/                    112.06.2017

1Decision:The committee noted that application was sent to DHI on 18.1.2018 for thcir
commcnts.Casc is deferred to 9.5.2018.

Case    No.:16/9/80-Party Namc:SPRAYTEC Mcct  No/Date:18/80-Deferre
ALC2/2017       (INDIA)LTD.,      ALC2/2017        d

02.01.2018

HQ Filc RLA File Lic.No/Datc:051040310  1)efcr

10

8

10

9

:01/80/050/00194/AM18 :05/24/040/00133/AM18 5
ブ                     /                     ‐13.06.2017

IHQ

Date

9.5.2018

Decision : The committee noted that , as per the deficiency raised by DIPP a letter was
sent to the firm vide e mail dated 24]02017 to furnish the information and no
tinformation has been received from the firm so far. It is decided to remind the firm to
furnish the requisite information within 15 days from the issue of the letter , failing
rwhich case will be rejected. Case is deferred to 9.5.2018.

Case   No.:27/9/80‐ Pa■y Name:TERUMO Meet  No/Date:18/80-Deferre
ALC2/2017        PENPOL   PRIVATE ALC2/2017         d

LIMITED          02.012018

1HQ         File RLA         File Lic.No/Datei531001941 Detr
:01/80/050/00205/AM18 :53/24/040/00003/AM18 7                     Date

/                    /                    15.06.2017            9.5.2018

Decision tthe Cornrnittee noted that the firrn's application has been sent to

lMSME  on  26.7.201 7 for exarnination and cornrnents.Case is deferred to
‐
9.5.2018.

ICase    No.:17/9/80-Party Name:WINTAGEIMeet  No/Date:18/80-Rttected
:ALC2/2017        ENGINEERS     &ALC2/2017
1               CONSULTANTS PVT.02.01.2018

LTD.

Filc RLA File Lic.No/Datc:0510403145

:01/80/050/001 95/AM 181 :0512410401000701AM1 8/ 16.06.2017

1 1g Decision : The committee examined the case as per agenda. It is noted that as per the
deficiency raised by DIPP a deficiency letter was issued to the flrm vide e- mail
dated 07.9.2017. for submitting information. It is noted that considerable tirne ( nearll,
5 months) has passed since deficiency letter was issued and no infbrmatiorr has been
rreceived so far. Hence , it is decided to reject the case.

,RA concerned may take further necessary action in the matter accordingly.

1l  Case No.:7/9/80- Party Name:INDUS
1 1駆鋸20屡霧ダ■量_ゃ二彗

「

uFRIGERATION PVT
Meet  No/Date:18/80-Deferre
ALC2/2017         d

井

ヘ

Ｆ
Ｉ
Ｉ

認扁」

| |
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LTD 02.01.2018

HQ          File RLA         Filc Lic.No/Datc:041016324 Defer
:01/80/050/00185/AM18 :04/24/040/00038/AM18 0                    Datc
/                    /                    19.06.2017            9.5.2018

1Decision:The committee noted that infollllation furnished by the flrm was sent to
iE)IPP on 07.12.201 7 for their conllnents.It is dccidcd to renlind lDIPP to cxpeditc their

comments.Case is defelTed to 9.5.2018.

Case    No.:10/9/80‐ Party Name:S AND P Mcct  No/Date:18/80-Deferre
lALC2/2017        1ENTERPRISES      IALC2/2017         d

02.01.2018

HQ Filc RLA File Lic.No/Datc:041016324 Dcた r

11 ,I1ll11011ll1181/AMll ,04/:4/040/00058/AM18 :0.06.2017

Date

9.5.2018

Datc

9.5.2018

Decision : The conllnittce noted that the firm's application has been sent to the

lMSME on 26.7.2017 and their conlrrlents awaited ltis decided to send D O
letter to MsME from DGFtt in response to their O.M No.23/9/2015-Chem
ldated 02.5.2017.Case Deferred to 9.5.2018.

Case    No.:12/9/80‐ Party Name:HELVOET Mcct   No/Datc:18/80-Deferre
ALC2/2017

１

３

RUBBER
PLASTIC
ITECI‐INOLOGIES
INDIA P.L.

File RLA

AND ALC2/2017        d
02.01.2018

Filc Lic.No/Datc:311006678 Deた r
:01/80/050/00190/AM18 :31/83/040/00046/AM18 8
/                    /                    20.06.2017

HQ

ALC2/2017

lDecision The committee noted that application was sent to DIPP on 2.8.2017 fbr their
comments. It is decided to request DIPP to expedite their comments. Case Deferred to
,9.s.2018.

Case     No.:8/9/80-Party Meet No/Date:18/80- Rejected
IName:AUTOCOⅣ IP   ALC2/2017
CORPORATION     02.01.2018
PANSE    PRIVATE
LIMITED

, IHQ pile rRLe File Lic.No /Date:3l10066789
I l4,:01/80/050/001 86/AMl 8l :3118310401000441 AMtSt 21.06.2017

Decision : The committee noted that as per the deficiency raised by DHI . <leficienc1,
letter was sent to the firm vide e mail on 07.9.2017 and final reminder was sent to the
firm vide e mail dated 15.12.2017 and no reply has been received fiorn tl.re flrm so l-ar .

Hence, it is decided to reject the case.

鶏 ソ
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HQ

RA concemed may take further necessary action in the matter accordingly.

Case     No.:23/9/80-Party               Mcct   No/Date:18/80-Deferre
ALC2/2017        Namc:SPIROTECH   ALC2/2017        d

HEAT EXCHANGERS 02.01.2018
PVTo LTD.

File RLA Filc Lic.No/Date:051040320 Dcた r
:01/80/050/00201/AM18 :05/24/040/00085/AM18 5
/ 22.06.2017

Decision : The committee noted that information fumished by the firm in response
deficiency letter sent to DIPP on29.12.2017. It is decided to request DIPP to expedite
,their comments. Case is deferred to 9.5.2018.

ICase    No.:13/9/80-Party Nalnc:EMERSON Meet  No/Date:18/80- Deferre
dALC2/2017 CLIMATE         ALC2/2017

TECHNOLOGIES    02.01.2018
1NDIA PVT LTD

HQ File RLA Filc Lic.No/Datc:311006679 Deた r

１

　

５

１

６

１

７

Date

9.5.2018

:01/80/050/00191/AM18 :31/82/040/00228/AM17 5
/                    /                    23.06.2017

|:01/80/050/00197/AM18 :31/83/040/00047/Aヽ 418 6
/                    /                    23.06.2017

IDecision:The committce noted that rcply to deflcicncy letter received from the irm
land to be fonvarded to DIPP fortheir comments.Casc is deferrcd to 9.5.2018.

ICase    No.:19/9/80-Party   Namc:NIPRO Mcct  No/Date:18/80-Deferre
lALC2/2017        1NDIA CORPORATION ALC2/2017        d

PRIVATE LIMITED   02.01.2018

HQ File RLA Filc Lic.No/Datc:311006679 Deた r

Date

9.5.2018

Datc

9.5.2018

Decision : The committee is noted that reply to deflciency letter received fiom the llrnr
sent to DIPP on 2.ll.2017.lt is decided to request DIPP to expedite their comments.

,Case 
is deferred to 9.5.2018.

icu.. No.:8/12l80- Party Name:BLISS Meet No/Date:18/80- Rejected
ALCZIzOI7 ANAND PVT.LTD., ALC2I2O17

iHa pl.,nr-A Fne r.:i""He:05r0403233
1 1 s i;0 

f 
/s0 tosor 00222/AM I Bt :05 t23 t 040/00 I 03/AM I 8/ 27 .06.20t7

Decision : The committee noted that as per the deficiency raised by DIPP letter sent to
the firm vide e mail dated 24.10.2017, considerable time has passed since information
was called for and no information is received from the firm so fbr .Hence. it is decided
:to reject the case.

3ャ



RA concerned may take further necessary action in the matter accordingly.

１

９

File LicoNo/Datci031081447

:01/80/050/00236/AⅣ l18 :03/95/040/00240/Aヽ 41813

/                    /                    05.07.2017

Decision:The committee considered thc casc as pcr agcnda.It is dccided to rati～ thc
‐nonns as under bascd On thc recornlnendation of DIPP(1｀ SW SCction)liurniShCd vide

their lctter No.7/772017/TSW 150 datcd 20。 9.2017:

Item of export Ouandty(MT) Item of lmport Ouantitv(MT)
PET TUBES 20.0 1.PET Resin 20265

2. Master Batch 0735

RA concerned may take further necessary action accordingly

.Case   No.:22/12/80-Party Namc:LEVRAM
IALC2/2017        LIFESCIENCES  PVT

LTD

File RLA

Case   No.:10/12/80…
ALC2/2017

Meet  No/Date:18/80¨ Approve
ALC2/2017         d
02.01.2018

HQ

HQ
LTD.

File RLA

Party Name:MAGPPIE Meet No/Date:18/80-
INTERNATIONAL

Deferre

d

Dcた r

Date

9.5.2018

Defer

Datc

9.5.2018

ALC2/2017
02.01.2018

Filc Lic.No/1Date:051040334

12

0

:01/80/050/00224/AⅣ l18 :05/24/040/00163/AM18 2
/                    ブ                    06.07.2017

Decision : The committee noted that as per the deficiency raised by DIPP, letter sent to
,the firm vide e mail dated 24.10.2017. It is decided send reminder to the flrm with
request to furnish information on deficiency letter along with information on exact
grade of stainless steel to be imported / exported within 15 days from the issue of the
,letter, failing which case will be rejected.
rCase is deferred to 9.5.2018.

ICase    No.:20/12/80‐ Party Namc:L & T¨ Ⅳ〔cet   No/Date:18/80¨ Deferre
dALC2/2017 MHPS    TURBINE.ALC2/2017

GENERATORS      02.01.2018
PRIVATE LIⅣ IITED

HQ File RLA File Lic.No/Date:031081452
12 101/80/050/00234/AM18 :03/95/040/00122/AM18 4
1  7                    /                    1o.o7.2017

,Decision : The committee noted that , as per the deficiency raised by DHI , letter sent to
the firm vide e mail dated 24.10.2017 to furnish the information and no information is
received from the firm so far. It is decided to remind the firm to furnish the requisite
,information within 15 days from the issue of the letter, failing which the case will be
rejected. Case is deferred to 9.5.2018.

Br
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Case   No.:11/12/80-Party
ALC2/2017        Name:SPIROTECH

HEAT EXCHANGERS
PVToLTD.

HQ          File RLA         File Lic.No/Date:05104033 Deた r Date
:01/80/050/00225/AⅣ l18 :05/24/040/00157/AM18 77                   9.5.2018

/                    /                    12.07.2017

‐Decision : The comnlittee noted that reply to deflciency lettcr received frorn the flrm

has been  sentto E)IPP on 21.11.2017.It is decided to rcquest DIPP to cxpedite their

comments.Case is dcferred to 9.5.2018.

ICase   No.:9/12/80‐ IParty    Name:SMC IⅣ leet No/Date:18/80-Deferred

lALC2/2017       PNEUMATICS(INDIA)ALC2/2017
PRIVATE LIMITED   02.01.2018

HQ File RLA          File Lic.No/Date:05104034 DcたrI)ate
:05/24/040/00172/AM18 02                  9.5.2018

7                    14.07.2017

Decision : The committee is noted that reply to deficiency letter received from the llrm

sent to DIPP on 27 .11.2017 . It is decided to request DIPP to expedite their comments.

Case is deferred to 9.5.2018.

:01/80/050/00223/AM18

1/

Case
ALC2/2017

HQ

Mcct  No/Datc:18/80-Deferred
ALC2/2017
02.01.2018

IALC2/2017
102.01.2018

File Lic.No/Date:0510403451

Name:GOLDヽ4eet  No/Date:18/80‐ Deferre
PROFILESIALC2/2017         d

02.01.2018

File lLic.No/Date:051040350 Defcr

12

3

No.zl2ll2t80- Party Name:LEEL Meet No/Date:18/80- Rejected
‐ELECTRICALS
LIⅣIITED

File RLA

. :0 I /80/050 I 00226 I AMI 8l :05 123 1040/00 1 6 I /AM I 8/' 19 .07 .20 17

Decision : The committee noted that, as per the deficiency raised by DIPP letter sent to
124'the firm vide e mail dated 24.10.2017, ctnsiderable time has passed since infbrmation

was called for and no information is received from the firm so far .Hence, it is decided
:to reject the case.

'RA concerned may take further necessary action in the matter accordingly.

I

Case   No.:14/12/80… Party

lALC2/2017        MOHUR
LIMITED

12

15

HQ File RLA

i:01/80/050/00228/AM18 :051231040/00156/AM18 1 Date
1t 't '25.07.2017 9.5.2018

Decision : The committee noted that , as per the deficiency raised by DIPP " letter was

sent to the firm vide e mail dated 15.12.2017 to furnish the infbrn'ration and no

information received from the firm so far. It is decided to remind the firm to furnish the

Bχ
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lrequisite infollllation within 15 days from the date ofissue ofthe lctter,failing which

lthc case will be raectcd.Case is deferrcd to 9.5.2018.

iCase    No.:6/12/80¨ Party Name:TERUMO Meet  No/Date:18/80-Deferre
lALC2/2017        PENPOL   PRIVATE ALC2/2017        d

LIⅣHTED 02.01.2018

File Lic.No/Date:531001946 Deた rHQ           File RLA                             Datc
:01/80/050/00220/AM18 :53/24/040/00006/AM18 8

9.5.201827.07.2017//

Decision:The committee noted that the application was scnt to DIPP(Chenlical)on

121.12.2017.Casc is defcrred to 9.5.2018.

:Case   No.:13/12ノ 80‐ IParty    Name:DEEIMcet  No/Datc:18/80-Deferre
diALC2/2017        1DEVELOPMENT    ALC2/2017

1                1ENGINEERS LTD.   02.01.2018

File Lic.No/Date:051040353 DcferFilelRLA                              DatelHQ
:01/80/050/00227/AM18 105/23/040/00163/AM18 3

9.5.2018
:28.07.2017

1/1/                                                       on 5.9.2017 br thcir

Decision:The cornmittee noted that application scnt to DHI
cxpedite their comments.Case is deferred to‐

commcnts.Itis decided to request DHl to

9.5.2018.

‐Case    No.:9/15/80-Party Name:GODREJ&Mcct  No/Date:18/80-Deferre
ALC2/2017        BOYCE  MFG. CO.ALC2/2017        d

12

7

.HQ

‐LTD。 ,

FilclRLA

02.01.2018

Filc Lic.No/Datc:031081504 Dcfer
12

8
:01/80/050/00263/AM18 :03/94/040/00379/AⅣl18 9

1/                    プ                    07.08.2017

Date

9.5.2018

Date

9.5.2018

iDecision : The committee noted that application sent to DIPP on 16.10.2017 for their

comments. It is decided to request DIPP to examine the matter and expedite their

lcOInllnents.Case is defelTed to 9.5.2018.

ICase    No.:7/15/80-Party Name:GODttJ&Meet  No/Date:18/80-Deferre
iALC2/2017        1BOYCE  MFG. CO.ALC2/2017         d
l                lLTD.,            02.01.2018

HQ File RLA Filc Lic.No/Datc:031081522 Dctr
12

9
:01/80/050/00261/AM18 :03/94/040/00349/AM18 4
/                    ブ                    17.08.2017

Decision : The committee noted that application sent to DIPP on 16.10.2017 for their

comments. It is decided to request DIPP to examine the matter and expedite their

comments. Case is deferred to 9.5.2018.

2■

ハ



113

0

13

1

Case
ALC2/2017

No.:8/15/80‐ Party Mcet   No/Datc:18/80-

02.01.2018

Filc Lic.No/Date:041016346

Deferre
dNamc:COTSWOLD   ALC2/2017

ARCHITECTURAL   02.01.2018
PRODUCTS (INDIA)
PVT.LTD.

IHQ          FilelRLA Filc Lic.No/Date:031081520 1Defer

:01/80/050/00262/AM18 :03/94/040/01143/AⅣl17 7                     Date
17.08.2017 9.5.2018

,Decision: The committee noted that application sent to DIPP on 16.10.2017 fortheir
comments. It is decided to request DIPP to examine the matter and expedite their

comments. Case is deferred to 9.5.2018.

ICase    No.:2/15/80■ Party Namc:S AND P Mect  No/Date:18/80-
ALC2/2017        ENTERPRISES      ALC2/2017

02.01.2018

IHQ          Filc RLA File Lic.No/Date:041016345

:01/80/050/00256/Aヽ 418 :04/24/040/00095/AM18 1

7         /        22.08.2017
Decision : The committee decided that a complete set of application may

MSME for their comments. Case is deferred to 9.5.2018.

ICase     No.:6/15/80… Party               ⅣlCct   No/Date:18/80‐
lALC2/2017        1Name:BOLDROCCHI  IALC2/2017

Deferre

d

Defer

Date
19.5.2018

bc scnt to

Deferre
'd

Def'er
Date
9.5.2018

be sent to

HQ

INDIA PVT LTD

Filc RLA３１

　
２

Ｏ
Ｊ
ｌ

　
３

:01/80/050/00260/AM18 :04/24/040/00093/AM18 3
/                    /                    24.08.2017

1Decision:The committcc dccided that a complcte sct of application may

DIPP for their conllnents.Case is deferred to 9.5.2018.

case    No.:1/15/80-Party Namc:FINOLEX Nleet  No/Date:18/80-Deferre
,ALC2/2017        CABLES LIMITED   ALC2/2017         d

02.01.2018            ‐

Defcr

Date

9.5.2018

IHQ          Filc RLA         Filc Lic.No/Datc:311006686 :
101/80/050/00255/AM18 :31/83/040/00039/AM18 6
1/

11.09.2017

'Decision: The committee noted that application was sent to MEIT on 16.10.2017 for

their comments. It is decided to remind MEIT to expedite their comments. Case is

defened to 9.5.2018.

3′



Case      No.:3/15/80-
ALC2/2017

IHQ          Filc
134101/80/050/00257/Aヽ 418

1/

Party Name:THERMAX
LTD.,

IRLA         File
131/83/040/00079/Aヽ /118

1/

Meet   No/Datci1 8/80-
ALC2/2017
02.01.2018

Lic.No/Date:311006686

9

14.09.2017

Deferre

d

Dctr
Date

9.5.2018

Decision : The committee noted that application was sent to DHI on 16.10.2017 for
their comments. It is decided to remind DHI to expedite their comments. Case is

'deferred to 9.5.2018.

MANUAL CASES

S.No.419

S,No.420

Case No. fuR-
01

M/s  Decon
lndia Plastics

Pvt.   Ltd,
Pune

HQF No.01ノ 80/050ノ00009/AM15/

DES.|

Lic No &date

Meeung
No.18ノ 18

RA.F No.31ノ 83/040/00231ノ AM14 3110062832
Date

2602.2014Date:2.1.2018 Request for revision of norms

Decision: The committee deliberated on the matter and decided to send a complete

set of application to DIPP ( CHEMICAL ) for their examination and comments.

Case is deferred to 9.5.2018.

Case No.A/R―
90

M/s. Terumo
Penpol Ltd.,

HQF.No.01/80/050/00073ノAM16/

DES.|

Lic No &date

Meelng   No.
18ノ18

RA.F.No.53ノ 21ノ040ノ00002ノAM10 5310008377
Date

28052009Date:2.1.2018 Request for fixation of norms

Decision: The committee decided to defer it , as comments are awaited from MSME.

Case is deferred to 9.5.2018.
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S.No.421

S.No.422

S.No.423

Case No. fuR-
155

M/s.
Transasia Bio

Medicals Ltd.,

Mumbai

HQF.No.01/80ノ 050/00489/AM15/

DES.|

Lic.No &date

Meeting   No
18/18

RA.F.No.03ノ 95ノ040/00564ノAM15 5310008377
Date

28052009Date:2.1.2018 Request for fixation of norms

Decision: Firm's request dated 31.08.20'15 has been sent to DEIT on 22 01.2016 for

comments. lt is noted that information furnished by the firm vide thetr letter dated

31.8.2015 & 5.12.2015 is not complete. Hence a letterwas issued to the firm vide e-

mail dated 18.1.2018 to furnish complete information. lt is decided to remind the firm

to furnish the requisite complete information within 15 days from the date of issue of

the letter, failing which the case will be rejected. Case is deferred to 9.5.2018.

Case No. A/R―
107

nげ1ノs.     Azad

Engineering

Pvt.    Ltd.,

Hyderabad

HQF.No.01ノ 80ノ050ノ00637ノAM15
/DES.|

Lic. No  &
date

Meeting   No
18ノ18

RA F No 09ノ 24/040/00542/AA/11

5

0910061508
Date

08.012015Date:2.1.2018 Request for fixation of norms

Decision: The Committee noted that deficiency raised by DHI vide letter dated

18.9.2017 was sent to the firm to furnish information vide e-mail dated 24.10.2017.

The Committee decided to issue reminder to the firm to furnish requisite information

within 15 days from the date of issue of the letter, failing which the case will be

rejected. Case is deferred to 9.5.2018.

Case No. A/R-
115

Mノs.

Automat

lrrigation

Pvt.  Ltd,
Delhi

HQF.No.01/80/050/00270/AM14/D
ESI

＆０Ｎ・‐ｃ
．

ａｔｅ

Ｌ

　
ｄ

Mee」ng   No.
18ノ18

RA.F.No 05ノ 23′040/00199ノAM14 0510362949
Date

20.082013Date:2.1.2018 Request for fixation of norms.

Decision:The Committee noted that the lrm's application has been sentto MSME(

chemical)on 17.9.2016 and their comments awaned.ltis decided to send D.〇 letter

to MSME from DGFT in response to their O.M No.23ノ 9/2015-Chem dated

02.5.2017.Case Deferred to 9.5.2018.

夕つ



S No.424

S.No.425

S.No.426

S.No.427

Case No.A/R ―
159

M/s Shak百 man
Rub Rolls P.
Ltd.,Kakhal.

F.No.01ノ80/050ノ 00427ノAM15/
DES.|

Lic. No. and
date

MeeJng   No.
18/18

RLA
No 33ノ24/040ノ 00007/AM15

3310030078
Date
16092014Date:2.1.2018 Request for re-consideration

for enhancement of norms (

for qrant of hiqher wastage )

Decision: The Committee noted that deficiency raised by DIPP ( Chemical ) vide their

letter dated 10.8. 2017 was sent to the firm vide e-mail dated 18.102017 and no

information received so far. The Committee decided to issue reminder to the firm to

furnish requisite information within 15 days from the date of issue of the letter, failing

which the case will be reiected. Case is deferred to 9.5.2018

Case No. fuR
161

M/s
Deepeeka
Exports P!,t.
Ltd., Meerut,
U. P.

F.No.01ノ80/050ノ00018/AM17/
DESI

Lic. No. and
date

Meeting No. 18/18 RLA
No.05/23ノ 040/00371ノAM16

0510396524
Date
04.12.2015Date1 2.1.2018 Request for ratification of

norms.
Decision tthe Cornrnittee noted that the firm's app‖ cation has been sent to MSME

(ChemlCal)On 8 2.2017 and their comments awaited ltis decided to send D O letter
to MSME from DGFT in response to their O.M No23/9ノ 2015-Chem dated

02.5.2017 Case Deferred to 9.52018

Case No.A/R ―
179

M/s Apar
lndustries
Ltd., Mumbai

F,No.01/80ノ 050/00263/AM17/
DES.|

Lic. No. and
date

Meeting No. 18/18 RLA
No.03/94ノ040/00205ノAM17

0310805471
Date
14.072016Date:2.1.2018 Request for amendment of

norms.
firm's request for amendment of norms has

been sent to MEIT on 23.03.2017 for comments. lt is decided to remind MEIT to

expedite the comments. case is deferred to 9.5.

Case No AIR ―
180

M/s Apar
lndustries Ltd.,
Mumbai

F No 01/80/050/00291/AM17ノ
DESI

Lic. No. and
date

Meeung   No.
18/18

RLA
No.03/94ノ040/00284/AM17

0310806250
Date

朧 漱 薗
繰

:illl:i」  inl

%1



Datei 2 1.2018 Request for amendment of
norms.

14.072016

Decisiolr. The Committee noted that the firm's request for amendment of norms has

been sent to MEIT on 23.03.2017 for comments. lt is decided to remind MEIT to

expedite the comments. case is deferred to 9.5.2018.

S.No.428

S.No.429

SI.No.430

Case No.A/R
183

Mノs

Godrel &
Boyce
Mfg.Co.
Ltd.,

Mumba:

F No 01ノ 80/050/00036ノ AM17ノDE
S.|

Lic. No. and
date

Meeting No.18/18 RLA No.03ノ94ノ040ノ00621/AM16 0310800216
Date
10.11.2015

Date:2.1.2018 Request for correction in

ratification of norms.

DecdthatdeficiencyraisedbyDtPPvidetheirl.D.note
dated 20.6. 2017 was sent to the firm to furnish information vide e-mail dated

31.7.2017 and reminder vide e-mail dated 18.10.2017. lt is decided to issue second

reminder to the firm to furnish requisite information within 15 days from the date of

issue of the letter, failing which the case ry{Llq . case is deferred to 9.5.2018..

Case No.ⅣR-22 Al1/s  lsgec

Heavy
Engineerin
g     Ltd.,

Noida.

FoNo.01/80/050/00092ノAM17ノD
ES.|

Lic. No. and
date

Meeting No. 18/18 RLA
No.05ノ23/040/00004/AM16

0510394195
dt.

11.052016Date:2.1.2018 Request for re-
fixation/enhancement of imPort
quantities.

atthefirm,srequestwassenttoDlPPon5.5.2017
for their comments. lt is decided to request DIPP to expedite their comments. case is

deferred to 9.5.20'18.

Case No.A/R-24 M/s.      GEA
WESTFALIA
SEPARATOR INDIA
PRl∨ATE LIMITED,
BANGALORE

F No 01/80/162/00059/AM18ノ DESI

Meeting No.18ノ 18 RLA No. 0 5123t040 100 1 25lAM 1 6

Request of SEZ Bangalore for fixation
of Scrap/wastage norms for the export
product Decanter Centrifuge, Oil
purification unit as seParator.

Date:212018

MSME
MSME
case:s

ffinotedthatthefirm,sapplicationhasbeensentto
on 22.2.2017 and their comments awaited. lt is decided to send D.O letter to

from DGFT in response to their O.M No.23l9/2015-Chem dated 02.5.2017.

deferred to 9.5.2018..

レ井一



SI.No.431

S.No.432

S No.433

Case No.A/R-25 M/s S AND
W
」EWELLER
Y PRIVAttE
LIMI丁 ED,
BANGALOR
E

F.No.01/80/050/00053ノAM17ノ

DES.|

Lic. No. and
date

Meeting No. 18/18 RLA
No.05/23/040/00125/AM16

0710108479
Date
0807.2015Datedi 2.12018 Request for re-fixation of

norms.

Decision: The Committee noted that the firm's application has been sent to MSME
on22.2.2017 and their comments awaited. lt is decided to send D.O letter to MSME
from DGFT in response to their O.M No.2319/201S-Chem dated 02.5.2017. case is

deferred to 9.5.2018.

Case No.AIR-26 M/s Clyde
Bergemann
lndia Private
Limited,
Noida.

F No.01/80ノ 050/00125ノ AM16ノ

DESI
Lic. No. and
date

Meeting No. 18/18 RLA
No.05/23/040/00049/AM16

0510394296
Date
19.052015Dated:2.1.2018 Request for amendment of

norms.
MSME
MSME
case:s

Decision: The Committee noted that the firm's application has been sent to
on22.2.2017 and their comments awaited. lt is decided to send D.O letter to

from DGFT in response to their O.M No.23l9/201S-Chem dated 02.5.2017.
deferred to 9.5.2018.

Case No.AIR-27 M/s  TPP
Boilers Pvt

Ltd.Mumbai

F.No 01/80/050/00037/AM17ノ
DES.|

Lic. No. and
date

Meeting No. 18/'18 RLA
No.03/95/040/00696/AM16

0310801039
Date
15.12.2015Dated:2.1.2018 Request for amendment of

norms.
edthatdeficiencyraisedbyDHlvidetheirl.D.note

dated 13.9. 2017 was sent to the firm to furnish information vide e-mail dated

7.11.2017 and no information is received from the firm so far. lt is decided to issue

reminder to the firm to furnish requisite information within 15 days from the date of

issue of the letter, failing which ths case will be rejected. case is deferred to 9.5.2018

リ



SI.No.434

Fresh Cases

SI.No.435

SI.No.436

SI.No.437

Case No.AIR-65 M/s Larsen &
Tourbo Ltd.,
Mumbai

FoNo.01/80/050/00823/AM12/D

ES.1/Part

Lic. No. and
date

Meeting No. 18/18 RLA
No.03ノ 95ノ040ノ00808ノAM10

0310564122
dated

ll.03.2010Dated:2.1.2018 Request for amendment of
norms.

Decision. The Committee noted that information furnished by the firm vide their e-mail
dated 17.1.2018 sent to DHI on 18.1.2018 for their comments. lt is decided to request
DHI to expedite their comments. Case is deferred to 9.5.2018.

Case No M/S Fabtech
projects &
Engineers Ltd.
Pune

F.No.01/80/050/00226/AM17

/DES.I

Lic. No. and
date

Meeting No. 18/18 RLA
No.31/83′040/00015/AM17

3110066155
dated

20.05.2016Datedi 2.1.2018 Request for fixation of
norms.

Decision: The Committee noted that the request of the firm sent to DIPP on 10.1.2018
for their comments. Case is deferred to ----2018..

Case No M/S Fabtech
projects &
Engineers Ltd.
Pune

F.No.01/80/050/00006/AM

17/DES.I

Lic. No. and
date

Meeting No. 18/18 RLA
No.31/83ノ040/00108/AMl
6

3110065749
datcd

05.l12015

Dated:2.1.2018 Request for fixation of
norms.

Decrsion: The Committee noted that the request of the firm sent to DIPP on 10.1 .2018
for their comments. Case is deferred to -------.2018

Case No M/S United
Engineering(Easte
rn) corpn Kolkata.

FoNo.01/80/050/00456/AM
12/DES.I

Lic. No. and
date

Meeting No. 18/'18 RLA
No.02/24/040/00151/AMl
2

02101701
dated

01.12.201 l

16

Dated: 2.1.2018
>'-r d?o Gid/r! f'-sl:

Request for fixation of
norms.

Иイ
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Decision: The Committee noted that the request of the firm sent to DIPP on 11 .1.2018
for their comments and DIPP vide their O.M. No. dated 16.2.2018 stated that the
matter comes under the purview of DHl. lt is decided to forward complete set of
application to DHI for their examination / comments. Case is deferred to 9.5.2018.

SI・ No.438

SI.No.439

*************

Case No M/S lsgec Hitachi
Zosen Ltd.Noida.

F.No.01/80/050/00303/AM
17/DES.I

Lic. No. and
date

Meeting No. 18/18 RLA
No.05/23/040/00178/AMl
7

0510398981
dated

04.07.2016

Datedi 2.1.2018 Request for correction of

norms

Decision: The Committee considered the case as per agenda and decided to modify
the norms based on the recommendation of DIPP O. M. No. 7/3/2017-TSW dated
5.2.2018 ( copy of the letter attached at end of the minutes ). .

RA concern may take necessary action as per the decision of the Committee.

Case No M/S Navkar
Fittings & Forgings
Pvt. Ltd. Mumbai.

F.No.01/80/050/00496/AM

17/DES.I

Lic. No. and
date

Meeting No. 18/18 RLA
No.03ノ 95ノ040ノ00606ノAMl
7

0310808954
dated

03.11.2016

Datedi 2.1.2018 Request for fixation of
norms.

Oecision: The Committee considered the case as per agenda. lt is noted that the

request of the firm sent to DIPP on 27.11.2017 for their comments . lt is decided to
request DIPP expedite their comments. Case is deferred to 9.5.2018

レ5~

⌒



′ヵ′kイ カ
″

券

Department of Hl

Udyog Bhavan,New Delhi

Rei AA No 310800343 L&T
ID No:1/80/50ノ454ノAM 16ノ DES― 1/706

Taking clue from C-1808 and 1647,DES― l may considerinputs ratincatiOn as under

Item 1 -1.10 Kg/kg content in EP
Item 2-1.05K9 /kg content in EP
Item 3-1.02K9/kg content in EP
Item 4,5- net to net with accountability clause
Item 6,7,8 - as per Miscll C-1647
NC May take a view.

Dy DGFT,DES― l

TSVVB 3/49/2017 dated  09ノ 1ノ2018

み
“̀

(K K Tiwan)
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No:7 /392/17 /TSw
Ministry of Commerce & Industry

Department of Industrial Policy & promotion
(Technical Support)

Udyog Bhawan, New Delhi
Dated, the 06th February, 2018

OFFICE MEMORANDUM

Subject: Ratification of Norms in respect of Adv. Authorization No. 7TLOOO64Z3 dated
29.07 '20L6 issued under Para 4.7 fof HBP (VoLl) to M/s Pyro Electric Instruments Goa
Pvt. Ltd. - reg.

Ref: DGFT No. ID,No.01,/80/0s0/00555/AM tT /DES-L/ 736 dated z4.0t.zo7}

1. Taking clue from the norms approved in the past, the following norms are
recommended:

(i) Length of each export item [i.e. from S. No. 1 to 32) may be suffixed in its
description.

[ii) Import items from Sl. No, 1 to 4, 7, 1,3 to 36 may be allowed on net to net
basis with accountability clause, However, weight of import items at Sl. No.
35 and 36 may also me specified.

[iii) Quantity of import item at sl. No. 5,6,8,9,1,0,71 may be allowed as 1.088
Kgs./Kg content in export items after taking 500/o recovery from machining
scrap as below:

Sl. No of Import Item Qty A1lowed fKgs.〕
ビ
Ｊ 206606
6 915.07

8 872.73

9 378.02

10 416.63

11 106390

[V〕 Quantity of import item at Sl. No. 12 may be allowed as 32 meters after
taking 500/o recovery from scrap.

Norms Committee may take a view.

This issues with the approval of Technical Adviser (Boiler)' 

,rr"ahauhan)
Development Officer

Tel: 3200
To
Directorate General of Foreign Trade
[Sh, S.K. Panigrahi, Economic Officer)
Udyog Bhawan, New Delhi

２
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No:7 /204/17 /TSw
Ministry of Commerce & Industry

Department of Industrial Policy & Promotion
(Technical Support)

Udyog Bhawan, New Delhi
Dated, the 06th February, 2018

OFFICE MEMORANDUM

Subiect: Ratification of Norms in respect of Adv. Authorization No. 0410762730 dt.
19.07.2077 issued under Para 4.7 (of HBP (VoLlJ to M/s BGR Energy Systems Ltd.
Chennai - reg.

Reft DGFT No. ID,No.0 1/80 / 050 / 00015 / AMTB / DES-7 / 7 20 dated 1 1.0 1.2 018

1. Taking clue from the norms approved in the past, the following norms are
recommended:

(i) Net empty weight of each export item may be specified.
(ii) Import items at Sl. No.5 & B may nor be allowed as being procured

indigenously (page 4 of reply).
(iiil Word "Relevant" may be prefixed with the descriptions of import items at

Sl. No. 2, 3, 6 & 7.
(iv] Quantities of import items at Sl. No. 7,3,4,9 to 13 may be allowed on net

to net basis with accountability clause.
(vJ Weight of import items at Sl. No. 2, 3, 6, 10,|L,12&13 may also be specified.
(vi) Quantity of import item at Sl. No. 7 may be allowed as 32653 Kgs. as 1.05

Kgs./Kg content in export products.

2. Norms Committee may take a view.

3. This issues with the approval ofTechnical Adviser (Boilerl.

〔Sundeep Chauhan)
Development Of「lcer

Te卜 3200
To
Directorate General of Foreign Trade
ISh. S.K. Panigrahi, Economic Officer)
Udyog Bhawan, New Delhi

嘩η Иζ
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No: P-470 1. 1./ 1.8/20 18-TSW

Ministry of Commerce & Industry
Department of Industrial Policy & Promotion

(Technical Support)
Udyog Bhawan, New Delhi

Dated, the 05th February,2018

OFFICE MEMORANDUM

Subject: Ratiflcation of Norms in respect of Adv Authorization No 0310810718 dated
24 01 2017issued under Para 4 7〔 ofHBP〔 VOLI〕 to M/S Kelvion lndia Pvt Ltd Pune― reg

Reft DGFT 0.M. No. ID,No.01/80/050/00047 /AM18/DES-L/741 dated 30.01.2018

With reference to the above, the undersigned is directed to say that the case has

been examined and this office recommends following norms:

1. Words "SS Type 304/1.4307 ZB,Size 0.6X330X2592 MM" may be suffixed with
the description of the export item.

2. Quantity of the export item maybe specified as "Net weight:23179.41 Kgs" also,

in addition to "321.0 Nos".

3. Quantity of import item may be allowed as 2547 4.17 Kgs as 1.099 Kgs./Kg

content in exDort item after takine 1/3'd recoverv from scrap.t,, f--i,*e Q--4 ,;t* t"€ 
^/ 

(+-tJ '
This issues with the ap$roval ofTechnical Adviser (Boiler). 

il
lltllt")

(Sundedp ChauhanJ

Development Officer

Tel: 3200

To

Directorate General of Foreign Trade
(Sh. S.K. Panigrahi, Economic 0fficer)
Udyog Bhawan, New Delhi

愛
" 
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Government ofindia

議 ぼ 甫 鎌 Ψ¶
―
赫

ⅣIinistry of Electronics dL Information Technology

爛 ul

No。..』{m)/2QlLtRttW

…
― ,6オ寸粛誦哺¬ ,で嫌爺

-110003
Electronics Niketan,6, C G O Complex, New Delhi-110003

Website: www.meitl'.gov.i n

Subject: Ratification of norms in terms of Para 4.7 ol HBP. (VoLl) i.n respect of
Advance Authorlzatlon No.0310811416 dated 23.O2.2OL7 lssued [n favour of
M/s. Sterl;.te Power Transmlssion Ltd. Munnbai

Reference DGFT l. D. No. otlSo/So|40/AM1s/DES-1/96 dated 3.5.2017 vide which comments
of this Ministry have been sought on the above mentioned application of M/s. Sterlite Power
Transmission Ltd. Mumbai for export of "Optical Power Ground Wire".

2. The application has been examined in the Ministry of Electronics and
lnformation Technology from technical angle. The import items are required for manufacturing the
export product. This Ministry recommends ratification of norms of advance authorization as per
the details below:-

\v
(Asha.1(angia)

Director
Tel-24301268

Emai I - anan gia@meity. gov. in

飾
Datel&31,2038..… .………・“

llNDIA
Win昨

S.No lmport ltem

UoM

Wastage allowed
Total quantity
Recommended

Single Mode /MultimOde Optica
Fibre KM 2% 504

2 Fil!ing Jelly oPGW KG 1.5%

Aluminium lngot KG 2% 2116.50

4
HI―  Carbon steel Vvire oPGW Size

5.10mm KG 2%
9268.94

5 Wire drawing Powder for Lubricants KG 2% 128.52

6 Stainless Steel Tape KG 2% 20.40

五ヽ〃』Ｗ・ＲＯＮ‐ＣＳ̈
ＴＣＥＬＥgoeqcwffird*{

＼

⌒
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…
― ,6趙奇鍮誦哺閣 ,で億爺

-110003
Electronics Niketan,6,C G O Complex,New Delhi… 110003

Website:wηwomeiけ。govoin

爛ul 17〔 32〕 /2017‐ IPHW
No。…………...…………………・

噛 劇くф lく

Government oflndia
D\4'\.4- eu(A- ン́ト伽 。へ手F

・
MFI「T

Subiect: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance
Authorization No.031081.1-714 dated OB.O3.2OL7 issued in favour of M/s.
Sterlite Power Transmission Ltd. Mumbai

Reference DGFT I. D. No. 07/Bo/50/41,/AML1/DES-1/60 dated 2.5.2017 vide which
comments of this Ministry have been sought on the above mentioned application of M/s. sterlite
Power Transmission Ltd. Mumbai for export of ,,optical power Ground wire,,.

2' The application has been examined in the Ministry of Electronics Information and
Technology from technical angle. The import items are required for manufacturing the exportproduct' This ministry recommends ratification of norms of advance authorization as per the
details given below:-

兆」司
DirectOr

Tele.:24301268
E― maili anangiaOmeitv,20v.in

ffirg.or.zors
Date

ELECTRONICS:ND:A
3illin曝 腸 ぃ

之

・

Impcrt ltern Wastagc
allowed

Single Mode /Multimode
tical Fibre

FillingJeHy OPGW

Aluminium In
H卜CarbOn Sted wire oPGW
Size 5.10 rnm

5059.loWire drawing powder for
Lubricants
Stainless Steel Ta

MeitY U.0,No.17〔 32)/2017-IPHw dated 19.ol.2018

S.No. UolI Total Quantity
Recommended

1
KM 2% 756 

/
2 K6 1.5% 1433

KG 2% 3449.39
4

Kn 2%
5

KG 2% 96.39

6
KG 2% 489.60



⌒

oh-4'M ta/y{/- z-4 d 
^/d^ 

llq
―

   

‐

夕)/′〃
鳳 )No.7772017‐TSWIIタ

DEPARTMENT OFINDUSTRIAL POL:CY&PROMOT:ON
(TSい卜SECT10N)

Subject: Advance Authorisation No. : 0310814473 dated 5.7.2017- M/s Levram Life
sciences Pvt. Ltd.- Mumbai.

DGFT Ref. : 0l/80/ 50l236lam-18/DES-l/469 dated 5.9.2017

The above referred application has been examined. The applicant has requested

for a wastage of 5 % which is reasonable taking into consideration the item of export and

other details submitted by the firm. Accordingly, the following norms are recommended:

Consultant
20。09。2017

DGFT(DES― I)

多 寡
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No 7/3/2017-TSW
Government ofind a

Ministry of Commerce&lndustry
Department oflndustnal Policy&Promolon

Udyog Bhavan

OFFiCE MEMORANDUM

SubleCt MOdinca10n Of Norms against Adv Authoriza」 on No 0510398981 dated
04 07 2016issued under Para 4 7(of HBP(∨ 。11)tO h/1/SiSGEC Htach Zosen Ltd,
Noida ― regarding

The undersigned is directed to refer to DGFT l.D. No. 01/80/050/0030314M171
DES I/717 dated 08.01.2018 enclosing therewith Firm's representation dated
25.11 2017 on the above subject and to convey that S.N.o. 1 at point No, Q of minutes of
meeting No. 15/18 daled 24.10.2017 may be amended to read as S.No. 2.

だ
New Delh,the S Feb,2018

Development Officer
3200

To

Shn S K Panigrahi
Economlc Officer
DGFT,Deptt Of Commerce
Ministry of Commerce&industry
Room No 404,Udvoq Bhavan
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